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 trustees  and  the  debenture  holders
 and  the  creditors  g  statement  of  the
 Profit  and  Loss  Account  and  the  Ba-
 lance  Sheet.  This  is  the  suggestion
 that  I  make;  and  I  have  given  an
 amendment  to  the  effect—which  I
 shall  pursue  later.

 MOTION  RE,  PUBLIC  SAFETY  OR-
 DINANCE  ISSUED  BY  JAMMU
 AND  KASHMIR.

 SHR;  JYOTIRMOY  BOSU
 mond  Harbour):  I  beg  to  move:

 (Dia-

 “That  this  House  do  consider  the
 statement  laid  on  the  Table  by  the
 Minister  of  Home  Affairs  on  the
 2nd  December,  977  regarding  the
 Public  Safety  Ordinance  to  assume
 special  powers  to  detain  persons,
 place  curbs  on  newspapers  etc.,  .ssu-
 ed  by  the  Jammu  and  Kashmir
 Government.”

 Sir,  I  will  read  out  the  important
 portions  from  the  J  and  K  Ordinance.
 They  have  talked  about  espionage  and
 Press  publications.  I  would  like  to
 know,  first  of  all,  what  relation  es-

 pionage  has  got  to  do  with  Press  pub-
 lications.  This  is  a  very  important
 point.  Press  publications  cannot  fur-
 ther  the  cause  of  espionage  because
 the  latter  usually  works  under  cover.

 Therefore,  that  “is  a  rm.atter  which
 should  receive  the  attention  of  the
 House.

 If  you  look  to  page  6  of  the  Ordi-

 nance,  you  will  find  the  following
 mentioned:

 “Prescription  of  certain  docu-
 ments:  (l)  where  in  the  opinion
 of  the  Government  any  document
 made,  printeq  or  published,  whe-
 ther  before  or  after  the  Ordinance
 comes  into  force,  contains  any  pre-
 judicial  report....”

 Prejudicial  for  whom?  Is  it  for  the
 individual  leaders  and  officers  of  the
 Government?  We  want  to  know—for
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 whom.  Is  it  in  the  interests  of  de-
 mocracy,  or  of  a  limited  few?

 Now,  the  words  ‘security  of  the
 State’  have  also  been  used.  We  have
 known  these  words  to  be  misused,  a
 lot  more  than  they  have  been  used
 in  the  proper  sense.  We  have  got
 that  experience.

 If  you  look  to  Section  14,  you  will
 notice  the  headline,  “Protection  of
 action  taken  under  the  Ordinance.”
 Officials  acting  with  mala  fide  inten-
 tions  will  be  protected.

 If  you  come  to  page  I,  you  will
 see  the  following:

 “Grounds  of  an  order  of  deten-
 tion  to  be  discloseg  to  a  person  aff-
 ected  by  the  order:  When  a  per-
 son  is  detained  in  pursuance  of  an
 order,  the  authority  making  the  or-
 der  shall,  as  soon  as  may  be,  but
 not  later  than  five  days  from  the
 cate  of  detention,  communicate  to
 him  the  grounds....”

 There  is  no  rigid  provision  in  this.  In
 page  3  of  the  Ordinance,  Section
 27  deals  with  the  duration  of  de-
 tention  in  certain  cases.  This  is.
 the  most  important  Section.  It  says:

 “Notwithstanding  anything  con-
 tained  in  the  Ordinance,  any  person
 detained  under  a  detention  order:
 made  in  any  at  the  following  class-
 es  of  cases  or  under  any  of  the.
 following  circumstances  may  be  de-
 tained  for  a  period  longer  than.
 three  months,  but  not  longer  than:
 six  months  from  the  date  of  deten-
 tion,  without  obtaining  the  opinion
 of  any  advisory  body,  namely....”

 etc.,  etc.  The  most  important  thing  here
 is  the  revocation  of  detention  orders.
 Many  of  us  were  behind  the  bars.  As.
 far  as  my  Own  case  is  concerned,  I
 know.  Whenever  my  lawyer  went
 with  a  writ  petition—and  the  writ
 was  supposed  to  have  been  heard  on
 a  particular  day—on  the  previous
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 day  at  6.30  in  the  evening  an  order
 for  my  release  used  to  be  issued;  and

 even  before  I  coulg  put  both  the  legs
 outside  the  jail  gate,  another  order

 used  to  be  served  on  me,  and  a  new

 detention  came  in  force.  And  _  the

 court  next  day  used  to  be  told;  “Sir,
 we  have  released  Mr.  Bosu  yesterday
 from  the  detention  that  fell  out  of

 the  order  dated  such-and-such.”  That

 js  how  courts  were  misled;  and  no-

 thing  could  be  done  about  it.  That
 is  the  position.  Section  27  (2)  says:

 “In  the  case  of  every  person  de-
 tained  with  a  view  to  preventing
 him  from  acting  in  any  manner
 prejudicial  to  the  security  of  the
 State  or  the  maintenance  of  public
 order,  the  provisions  of  this  Ordi-
 nance  shall  have  effect  subject  to
 the  following  modifications”.

 ‘These  are  very  dangerous  and  draco-
 nian  provisions,  giving  absolute  power
 to  the  Executive.  Therefore,  we
 oppose  them  lock,  stock  and  barrel.

 I  want  to  ask  Sheikh  Saheb,
 through  the  good  offices  of  the  Home
 Minister,  the  provision  that  he  has
 drawn,  does  he  himself  consider  dra-
 conian  or  not?  Are  they  in  keeping
 with  the  norms  of  democratic  func-
 tioning?  We  unconditionally  disap-
 prove  of  any  detention  without  pro-
 per  trial  in  normal  times.  Ig  there  is
 a  genuine  war  in  the  country,  yes;  but
 not  otherwise,  because  we  have  seen
 all  along,  throughout  history,  J]  can
 give  you  instance,  it  has  been  mis-
 used.

 We  know,  of  course,  Sheikh  Saheb
 has  some  problems  and  _  difficulties.
 We  also  know  that  Jammu  and  Kash-
 mir  is  the  playground  of  foreign  spies,
 and  the  CIA  had  been  topping  the
 list.  In  spite  of  that,  my  party  and
 I  appeal  to  Sheikh  Saheb  that  he
 should  withdraw  it  and  the  danger
 posed  before  him  should  be  fought
 politically,  with  the  help  of  the  peo-
 ple.

 Ordinance  (M)  3I2

 Why  are  we  feeling  this  way?  Why
 are  we  not  using  different  language?
 I  am  not  accustomed  to  using  this
 language.  I  am  here  making  an
 honcst  appeal  to  Sheikh  Saheb,  be-
 cause  we  have  seen  in  Kashmir  when
 Sheikh  Saheb  was  in  power  _  that
 never  a  communal  riot  had  taken
 place.  And  when  we  were  fotting  be-
 hind  the  bars,  and  I  was  in  solitary
 confinement  in  a  cell,  I  could  read  in
 the  newspapers  that  Sheikh  Saheb
 had  released  the  MISA  detenus'  on
 the  day  of  Jd  in  1975.  J  am  asking  the
 Home  Minister  to  tell  us  why  Sheikh
 Saheb  could  not  have  been  advised
 to  use  section  5]  of  the  Indian  Penal
 Code.  where  there  is  a  specific  provi-
 sion  for  this  purpose.

 Apart  from  Sheikh  Saheb,  what
 about  the  Janata  Government,
 the  Government  and  party  which  is
 manning  the  Government  at  the  Cen-
 tre  in  the  context  of  their  election
 promises?  Because,  Chaudhary  Saheb
 woulg  recollect  that  they  have  been
 voted  to  power  because  they  approv-
 ed  and  condemneq  the  draconian
 steps  that  Shrimati  Gandhi  had  taken
 the  fascist  methods  that  she  had
 taken,  in  trampling  democracy.  That
 is  why  precisely  you  are  there  in  the
 seat  of  power.

 How  is  it,  Chaudhary  Saheb,  that
 MISA  still  remains  in  force  in  spite
 of  the  promises  you  made  before  the
 elections?  How  is  it  in  Madhya  Pra-
 desh  a  mini  MISA  has  come  into  force?
 I  nive  gol  a  note  which  states  that
 Sheikh  Abdullah  had  stated  that  the
 Ordinance  was  framed  by  the  State’s
 legal  experts,  in  consultation  with  the
 Union  Government’s  legal  experts,
 during  the  Governor’s  rule  in  the
 State.  and  it  had  the  full  approval  of
 the  Union  Government.  We  know
 about  this  Governor.  I  am  not  going
 into  that  question  just  now.  We
 would  like  the  hon.  Minister  of  Home
 Affairs  to  throw  more  light  on  how
 much  they  were  consulted  ang  under
 what  circumstances  they  had  approv-
 ed  of  it.  We  must  know  these  things.
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 Instead  of  doing  away  with  MISA,
 the  Janata  Government  approved  the
 revival  of  MISA  in  Jammu  and  Kash-
 mir,  where  it  had  lapsed  jin  Sep-

 ;tember  1976,  and  Sheikh  Abdullah
 did  not  do  anything.  I  wat  to  ask
 why  Sheikh  Abdullah  had  come  back
 after  the  lapse  of  more  than  a  year  for
 the  revival  of  this  draconian  law.

 In  Madhya  Pradesh  the  Public  Se-
 curity  Act  was  enacted  in  959  by  the
 Congress  Government  because  Ma-
 dhya  Pradesh  has  been  ruled  all
 along,  more  or  less,  with  a  little  ex-
 ception,  by  the  Congress,  and  they
 had  been  extending  it  from:  time  to
 time  for  8  years,  and  it  lapsed  on  the
 22nd  of  October  1977,  This  Public
 Security  Act  did  not  provide  for  de-
 tention  without  trial;  it  sought  to
 impose  restrictions.  But  the  Madhya
 Pradesh  MISA  is  really  very  bad.  I
 would  read  out  from  the  MP  MISA:

 “An  Ordinance  to  provide  as  tem-
 porary  measure  for  detention  in
 certain  cases  for  the  purpose  of
 prevention  of  public  disorder  and  for
 matters  connected  therewith....”

 Then  it  says:

 “Every  person  in  respect  of  whom
 a  detention  order  has  been  made
 shall  be  liable—

 (a)  to  be  detained  in  such  place
 and  under  such  conditions....as
 the  State  Government  may,  by
 general  or  special  order,  speci-
 fy....”

 Then  it  says:

 “No  detention  order  shall  be  in-
 valid  merely  by  reason—

 (a)  that  g  person  to  be  detain-
 ed  thereunder  is  outside  the
 limits  of  the  territorial  jurisdic-
 tion  of  the  officer  making  the
 order;  or

 (b)  that  the  place  of  detention
 of  such  person  is  outside  the  said
 limits.”
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 It  is  the  same  as  the  draconian  MISA
 law.  They  stood  committed  to  the
 people  that  they  are  not  going  to:
 trample  democracy  and  this  enact-
 ment  is  really  revealing  that  when
 the  Janata  Government  when  they
 have  the  same  party  ruling  at  the
 Centre  and  the  same  party  in  the  Sta-
 tes,  are  enacting  such  laws.  In  sec-
 tion  11(4)  they  say:

 “Nothing  in  this  section  shall  en-
 title  any  person  against  whom  a  de-
 tention  order  has  been  made  _  to
 appear  by  any  legal  practitioner  in
 any  matter  connected  with  the  re-
 ference  to  the  Advisory  Council,
 and  the  proceedings  of  the  Advi-
 sory  Council  and  its  report,  except-
 ing  that  part  of  the  report  in  which
 the  opinion  of  the  Advisory  Coun-
 cil  is  specified,  shall  be  confiden-
 tial”.

 Therefore,  Sir,  wiiere  is  democracy?
 Where  is  the  literty  guarant:ca?
 Where  is  the  human  right?

 “The  maximum  ;eriod  for  which
 any  person  may  be  detained  in  pur-
 suance  of  any  detention  order  v  hich
 had  been  confirmed  under  —  seciinn
 12  shall  be  three  months  from  the
 date  of  detention.”

 That  is  also  an  eye-wash  because,  a
 man  can  be  predetained.  The  moment
 au  man  is  releaseg  after  three  months,
 another  order  can  be  imposed.  Be-
 fore  both  of  his  legs  come  out  of  the
 jail  gate,  they  can  put  him  behind  the
 bars  again,

 Now,  ‘what  is  the  public  opinion?  I
 am  quoting  from  a  national  daily  edi-
 torial  which  says—this  is  about  the
 Mini-MISA  in  Madhya  Pradesh:

 w  .While  the  ordinance  is  not  as
 harsh  as  MISA,  it  provides  for  pre-
 ventive  detention.  Indeed,  there  is
 nothing:  in  the  ordinance  which  can
 prevent  the  government  from  ar-
 resting  a  person  for  the  second  or
 the  third  time  and  thereby  extend-
 ing  his  period  of  detention  well  be-
 yong  three  months.  The  critics  are,  .
 therefore,  on  firm  ground.”
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 “We  would  like  to  have  a  clear  and
 ‘categorical  reply  on  this  from  Chau-
 -dhuri  Saheb.

 Has  not  the  Home  Minister  con-
 fessed  at  one  time,  very  recently,
 that  the  Madhya  Pradesh  Govern-
 ment  did  not  consult  him?  I¢  that  is
 ‘correct  we  would  like  to  know  how
 the  Janata  Party  functions.  You
 have  the  same  Party  functioning  at
 both  these  places:  In  Madhya  Pra-

 -desh  and  also  at  the  Centre.  And
 how  is  it  you  are  adopting  a  policy
 like  this?

 This  is  what  the  Prime  Minister  has
 ‘said  on  7th  December,  1977:

 “Raising  long  voices  does  not
 ean  argument.  The  Home  Minis-
 ter  has  already  said  that  MISA  is
 not  going  to  be  utilised.  But  that
 does  not  mean  that  a_  legislation
 requiring  the  detention  of  some
 sections  for  some  violent  acts  and
 other  things  like  that,  if  needed  for
 the  safety  of  the  citizens  of  the
 country,  will  not  be  enacted  by  Sta-
 tes  other  than  the  Centre.”

 This  is  a  great  contradiction.  The
 Janata  Party  is  running  the  Govern-
 ment  in  Madhya  Pradesh.  The  same
 Janata  Party  is  at  the  Centre.  In
 respect  of  such  a  Draconian  law,  how
 can  they  get  away  by  saying  that  they
 were  not  in  the  know  of  things?

 Then,  I  gather,  the  Janata  Party
 ‘President,  Shri  Chandra  Shekhar,  had
 disapproved  this.  Here  is  a  press  re-

 ‘port  which  says:

 “The  Janata  Party  President,
 Shri  Chandra  Shekhar  said  today
 that  his  Party  had  asked  the  Gov-
 ernment  in  Madhya  Pradesh  to
 withdraw  the  order  empowering
 the  Government  to  detain  any  indi-
 vidual  for  three  months  without
 assigning  any  reason.”

 Your  Party  President  is  making  a
 policy  statement.  It  goes  to  the  na-
 ‘tional  press,  and  here  the  Govern-

 Ordinance  (M)  376

 ment  is  divorced!  They  owe  no  obli-
 gation!  We  would  like  to  have  a
 clarification  on  this  from  the  leadership
 of  the  Janata  Party  as  well  as  from
 the  leadership  of  the  Government.
 The  M.P.  Government  had  taken  the
 plea  that  they  were  not  using  it.
 That  is  also  not  true.  We  have  speti-
 fic  information  that  three  persons
 working  for  the  State  Electricity  De-
 partment  of  the  Government  of  Ma-
 dhya  Pradesh  were  detained  because
 they  were  active  union  workers.  So
 in  fact  these  laws  are  really  meant—
 as  the  erstwhile  Government  had
 done;  not  as  much  as  they  did,  but
 quite  ncar  to  that—to  crush  the  leftist
 democratic  movement,  the  forces  of
 trade  union  ang  forces  of  kisan.  Is
 that  the  reason  that  you  are  encour-
 aging  this  sort  of  laws?  Sheikh
 Saheb  has  said  clearly,  ‘Yes;  the  Cen-
 tral  Government  was  consulted’.  The
 Madhya  Pradesh  Government.  which
 is  a  Janata  Government,  has  promul-
 gatej  this  ordinance.  This  is  one
 part—the  part  of  the  Janata  Govern-
 ment  who  are  now  about  eight  months
 old.

 Now,  I  am  going  back  to  Mr.  Cha-
 van’s  Party.  The  former  Sardar-i-
 Riyasat  is  sitting  here  gracefully,
 smiling  at  me.  We  also  see  Mr.
 Qureshi  here  though  Mr.  Chavan  is
 absent.  From  the  day  you  bartered
 with  the  British  for  taking  over
 power  in  947  you  have  been  living  on
 these  Draconian  laws.  What  did  your
 previous  Home  Minister  say  in  re-
 gard  to  the  second  Amendment  Bill
 to  tne  Preventive  Detention  Act?  Dr.
 Khatju  said:

 “This  Act  is  intended  for  the

 suppression  of  communism.”

 Dr.  Meghnand  Saha  commended
 that  ‘the  administration  is  in  the
 hands  of  District  Officers  and  other
 officials,  The  information  is  pro-
 vided  by  what  is  called  the  Intelli-

 gence  Branch.  I  do  not  know  who

 has  given  the  name  of  Intelligence
 Branch  to  it:  it  is  one  of  the  un-

 intelligent  Branches  of  the  (rovern-
 ment  Administration.
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 Now  let  us  see  what  the  Leader  of
 champions  of  democracy  today  sitting
 opposite,  viz.  the  Congress  has  said:

 MT.  Chavan  said  on  November  21,
 966  in  connection  with  the  Preveniive
 Detention  Continuance  Bill:

 “Government  have’  given  an  as-
 ‘surance  that  they  would  resort  to
 ‘the  normal  law  looking  to  the  condi-
 tions  prevailing  in  the  country  today.
 It  is  a  question  of  assessment  cf  what
 ‘conditions  are  like  in  the  country
 today.  One  can  just  have  a  look  it
 what  is  happening  all  round  us.

 ‘One  can  certainly  find  that  the
 whole  atmosphere  in  the  country  is
 full  of  violence”

 ‘They  always  visualise  violence.

 Then,  in  969  the  P.D.  Act  was  ex-
 ‘piring  and  Smt.  Indira  Gandhi  was
 tottering  on  her  legs,  running  a  mino-
 tity  Government  and  lobbying  in  the
 inner  lobbies  on  cut  motions,  Bills
 and  Amendments.  ,On  every  Amend-
 ment  they  were  expecting  defeat.  On
 how  she  survived,  if  I  write  a_  bio-
 raphy  it  will  be  worth  reading.

 The  P.  D.  Act  was  allowed  jc  lapse
 ‘and  it  was  for  political  convenience
 ‘that  it  was  allowed  to  lapse.  But  the
 moment  she  care  back  through  the
 bluff  of  ‘Garibi  Hatao’  she  started  off
 again  and  the  worst  black  law  in  the
 history  of  the  country  was  enacted  in
 1971.  What  does  it  say?  You  can

 zead  the  newspapers  which  have  said:

 “We  had  forecast  clearly  that
 this  law  is  going  to  be  used  against
 political  opponents  and  persons  who
 were  furthering  the  cause  of  the
 down-trodden  classes,  viz.  the
 Kisans.  the  workers  and  the  lower
 middle-class”.

 We  have  seen  throughout  what  was
 being  done.  What  did  Shri  K.  C.
 Pant  say?  He  said:

 “Sir,  [  wish  to  assure  you  once
 again  that  the  powers  made  avail-
 ‘able  by  this  Bill  will  be  used  with

 care.  I  may  assure  you”  (Mr.  so,
 and  so)  ‘“‘that  it  would  not  be  used
 against  legitimate  political  activity
 or  political  dissent.  It  is  certainly
 not  our  policy  that  persons  who
 ought  to  be  prosecuted  for  substan-
 uve  offences  under  the  law  should
 be  facilely  detained.  I  have  said  it
 earlier:  it  is  a  serious  assurance
 that  this  Bill  will  not  be  used
 against  legitimate  Trade  Union
 activities  or  legitimate  political
 activity”

 How  impressive  it  sounds!  But  if  you
 compare  the  promise  and  the  perfor-
 mance,  your  head  hangs  with  shame.
 Today  we  see  Shri  Qureshi  and  other
 friends  trying  to  make  a_  political
 drama  out  of  this  enactment  in
 Jammu  &  Kashmir,  and  my  blood
 boils.  They  only  want  drama.  What
 they  had  borne  during  30  years  of
 independence  when  power  was  in
 their  hands,  they  cannot  bear  today.
 Unterruption).  The  Shah  Commis-
 sion  proceedings  have  revealed  more
 than  enough.  We  have  information
 and  I  have  produced  evidence  in  this
 House.  Chaudhury  Sahib  has.  great
 faith  in  the  bureaucratic  institutions
 that  exist  today,  but  I  have  produced
 blank  signeq  detention  orders  signed
 by  District  Magistrates.  (Unterruv-
 tion).  I  am  talking  of  pre-Emergency
 and  Emergency  days,  not  of  today.
 There  are  hundreds  and  thousands  of
 cases  where  executives  who  were  a
 little  unwilling  were  threatened  by
 the  Police  and  some  were  forced  to
 sign  the  detention  orders.  If  the  man
 was  unwilling,  he  had  to  pay  for  it.
 The  number  of  honest  executives  is
 very  very  few  today.  They  are  now
 forming  associations  because  some-
 body  has  been  caught  on  corruption
 charges.  Why  the  Home  Minister  is
 not  proceeding  against  them?  It  was
 understood  in  959  that  .  non-
 gazetted  employees  union  weuld  not
 take  up  any  individual  cases.  What
 is  that  they  are  doing  now?  Why  no
 disciplinary  action  is  heing  taken
 against  them?  They  are  trying  to
 instigate  others  to  revolt  against  this
 Government  because  two  of  them
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 have  been  arrested.  I  have  specific
 information  on  that.

 I  want  the  Home  Minister  to  kindly
 coolly  and  dispassionately  think  over
 this  matter;  let  him  forget  for  a
 moment  that  my  appeal  is  falling
 from  the  mouth  of  a  CPM  Member,
 because  we  are  red-rags.  ]  would
 request  the  Home  Minister  to  think
 as  to  how  much  of  the  power  was
 useq  during  and  prior  to  emergency
 against  the  political  opponents  of  the
 erstwhile  Government.  Unless  you
 do  an  exercise,  unless  the  figures  are
 really  and  rightly  available  to  you,
 Mr.  Home  Minister,  you  cannot  come
 and  assure  this  House  or  express  your
 displeasure  that  you  do  not  like  the
 police  or  the  intelligence  to  be  attack-
 ed  or  your  administration  to  be
 attacked.  I  may  tell  you  that  you
 have  a  police  force,  a  civil  adminis-
 tration,  which  is  totally  unsuitable
 for  a  democratic  free  country.
 It  was  al!  right  and  good  enough  for
 a  foreign  and  alien  rule.  J  will  give
 you  cough  figures  and  documents,  but
 the  trouble  is  that  their  roots  are  very
 deep.  I  am  pained  to  see  this:  I  have
 seen  ‘when  the  Congressmen  have
 ruled  or  when  the  present  Government
 is  ruling:  most  of  them  ere  totally
 dependent  on  the  bureaucrats.  They
 have  no  time  to  study,  they  have  no
 time  to  go  into  the  matters  in  great
 depth.  Therefore  thig  sort  of  enact-
 ment  is  bound  to  be  misused  and  _  it.
 should  be  done  away  with,  if  you  really
 want  to  retain  democracy.  Whaet  did
 they  do  during  the  railway  strike  dur-
 ing  Shrimati  Indira  Gandhi's  regime?
 Those  who  took  to  lawful  course  for
 collective  bargaining  in  the  country
 were  put  behind  the  bars;  thousands
 of  them  were  arrested  under  MISA.
 Even,  there  were  cases  where  the
 raiitway  employees’  wives  were  raped
 and  their  things  were  thrown  in  the
 streets.  I  have  travelled  all  over  the
 country  right  from  Trivandrum  to
 Amritsar  and  have  seen  how  freely
 MISA  was  used,

 Ordinance  (M)  320.

 SHRI  VAYALAR  RAVI:
 pregnant?

 Anyone

 SHRI  JYOTIRMOY  BOSU:  I  am
 ashamed  to  hear  this;  I  take  a  serious
 exception  to  this.  What  a  bad  taste?

 SHRI  VAYALAR  RAVI:  You  have
 Said  this  in  bad  taste.

 SHRI  JYOTIRMOY  BOSU:  Did
 you  hear  his  remarks,  Sir?  I  have
 said  this  on  my  own  responsibility  on
 the  floor  of  this  House.  It  is  on
 record.  I  am  sorry  to  see  that  a  young
 man  has  gone  down  to  this  extent.

 Now,  may  I  refer  to  Dr.  Karan
 Singh,  the  doctor  of  letters  and  may  I
 Say  that  the  Jammu  and  Kashmir  Fre-
 ventive  Detention  Act,  Act  No.  IV,
 2011,  was  passed  when  he  was  there.
 What  did  they  do?  During  the  emer-
 gency,  Dr.  Karan  Singh,  and  Shri
 Mohd.  Shafi  Qureshi  had  been  wagging
 the  tail  in  the  Cabinet  chamber  of
 Shrimati  Indira  Gandhi  and_  today,
 you  have  become  great  advocates  of
 democracy.  Scction  43  of  that  Act
 says:

 “The  maximum  period  for  which
 any  person  may  be  detained  in
 pursuance  of  any  detention  order
 which  has  been  confirmed  under
 Section  2  shall  be  five  years  on  the
 date  of  detention”

 This  is  the  order  which  went  out
 under  the  signatures  of  Dr.  Karan
 Singh  who  is  now  championing  the
 cause  of  democracy.  We  know  them
 all.  They  want  to  make  a  drama  of
 the  whole  thing  to  get  votes  for  their
 existence  and  survival;  nothing  beyond
 that.  They  have  never  suffered;  it  is
 we  who  have  suffered.  We  sufferers
 can  understand  where  the  —  shoe
 pinches;  they  can  only  preach  gospels
 from  a  high  platform.  This,  if  J  may
 call  him  butcher  of  democracy,  sud-
 denly  became  phony  healer  of  wounds.

 Here  is  a  list  of  legislations  which
 were  enacted  in  Jammu  and  Kashmir’
 when  the  was  Sadar-e-Riyasat.
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 Here  is  Rule  34-A  of  the  Jammu  &

 Kashmir
 Public  Safety  Ordinance—

 “The  rule  empowers  the  Govern-
 ment  to  direct  the  editor,  printer,
 publisher  of  any  newspaper  con-
 taining  any  prejudicial  report  to
 abstain  from  editing  such  paper....”

 Rule  35—

 “Contravention  of  Order  requir-
 ing  a  Printer,  Publisher  or  Editor  to
 submit  any  document  for  scrutiny
 to  any  specifieg  authority.”

 Rules  37,  50,  4-A,  Jammu  &  Kashmir
 Public  Security  Act  earlier  Rule  2—
 are  all  rules  for  the  great  democrate
 Dr,  Karan  Singh,

 Dr.  Karan  Sngh,  would  you  kindly
 tell  us.

 SHRI  MOHD.  SHAFI  QURESHI:
 No  cross  talk,  please.

 SHRI  JYOTIRMOY  BOSU:  Mr.

 Chairman,  Sir,  if  he  gets  up  to  speak
 he  may  please  tell  me,  under  what
 democratic  norm  he  had  dismissed  the
 then  Prime  Minister—Sheikh  Abdulla
 and  other  Ministers  and  also  imprison-
 ed  them  without  trial  for  li  years
 and  then  fictitious  cases  were  made
 in  which  the  lawyer  who  was  once
 the  Vice-President—Shri  Pathak—
 was  jmported  to  be  the  Chief  Public
 Prosecutor—great  champion  of  demo-
 cracy.  Sheikh  Sahib  was  put  behind
 the  bars  for  a  total  period  of  4  years.
 Begam  Sahiba’s  entry  was  prevented
 in  1965,  1966,  967  and  in  1971.  This
 is  the  type  of  democracy  which  you
 are  acquainted  with.  Therefore,  do
 not  carry  coal  to  new  castle.

 During  emergency  when_  these
 amendments  were  coming,  we  have
 got  wonderful  pieces,  Shri  Jagannath
 Rao  supporteg  unequivocally  Shri
 Surya  Narain  because  unless  major
 amendments  were  enacted,  the  Opposi-
 tion  will  come  out  and  throw  us  out
 of  power,  therefore  put  them  behind
 the  bar.  Make  them  permanent  resi-
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 dents  of  jail,  that  is  what  you  were
 after.

 Mr.  Chairman,  here  is  an  interesting
 document.  I  would  not  tell  you  the
 name  of  the  publication.

 MR.  CHAIRMAN:  You  have
 spoken  in  detail,  You  have  made
 your  point.  Please  be  brief.  You
 have  aiready  spoken  for  twenty
 minutes.

 SHRI  JYOTIRMOY  BOSU:  Here  is
 the  preface  of  a  publication.

 “The  Year  975  was  of  special
 significance  for  India.  While  the
 first  six  months  were  marked  by
 growing  political  anarchy  and
 irresponsibility,  the  declaration  of
 emergency  on  June  25  ushered  in  an
 era  of  internal  peace,  political  stabi-
 lity  and  remarkable  economic  ad-
 vancement.  Post-emergency  me-
 asures  were  taken  to  strengthen
 democracy  and  mobilise  all  economic
 and  social  forces  for  accelerated
 development.”

 Could  you  imagine—this  is  Lok  Sabha
 publication  and  edited  by  the  former
 Secretary-General,  Shri  S.  L.  Shak-
 dhar  now  the  Chief  Election  Commis-
 sioner  of  India?  Is  it  the  job  that
 Lok  Sabha  will  do—sit  on  the  Judg-
 ment  of  conduct  of  political  parties
 and  political  leaders.  Sir,  I  demand
 that  this  should  be  withdrawn  from
 circulation  and  necessary  action
 should  be  taken  against  the  one  who
 has  drafted,  edited  and  brought  this
 into  circulation,

 We  unequivocally  disapprove’  the
 steps  taken  by  Sheikh  Sahib.  What  are
 those  legislations  that  are  there  in  the
 statute  book?  I  would  ask  Chaudhri
 Sahib  are  they  still  in  the  statuté
 book?

 There  is  Panjab  Special  Powers
 Press  Act,  956  as  amended  in  1976.

 Our  friends  from  the  Congress  lived
 under  the  umbrella  of  draconian  laws

 passed  by  them  and  yet  today  they
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 are  talking  in  terms  of  condemning
 others.  It  is  they  who  brought  these
 draconian  laws.  In  the  name  of  pre-
 vention  of  communalism  they  brought
 these  draconian  laws  in  Punjab  to  con-
 trol  and  curb  the  Urdu  press.  The
 Congress  Government  published  @
 calender  early  in  974  and  we  know
 what  a  lot  of  furore  was  there  on  the
 floor  of  the  House  saying  that  this  was
 sought  to  raise  communalism.  History
 was  dragged  in.  It  was  stated  that
 Muslims  entered  the  country  and  they
 fought  with  different  classes  and  so
 on.  It  was  then  pointeq  out  how  this
 was  against  national  integration  and
 also  communal  harmony.  I  request  the
 Home  Minister  to  go  through  the
 Debate  which  was  held  on  April  3,  974
 on  this  subject.  The  Punjab  Govern-
 ment  was  taking  action  under  the
 draconian  laws  to  curb  the  activities
 of  their  political  opponents,  those  who
 were  struggling  for  their  very
 existence.  There  was  no  other  reason,
 Sheikh  Saheb  is  a  person  whose  name
 will  go  into  the  history  of  this  country
 because  he  led  a  powerful  peoples’
 movement  against  the  Maharaja’s
 regime,  against  autocratic  rule.  In
 no  other  state  such  movements  have
 been  launched.  We  support  Sheikh
 Abdullah  when  he  talks  about  reten-
 tion  of  Art.  370.  We  oppose  those
 who  are  trying  to  get  this  repealed.

 Finally,  I  am  asking  one  question  to
 Chaudhuri  Saheb.  Are  you  going  to
 retain  MISA  in  some  form  or  the
 other?  I  say  this  because,  we  have
 got  some  very  disturbing  news,  The
 ‘Statesman  of  llth  December,  497
 says:—

 “Almost  all  the  powers  of  pre-
 ventive  detention  that  the  Centre
 and  the  States  now  enjoy  under
 MISA  will  be  retaineq  through  a
 substitute  Bill  when  MISA  is
 repealed.  Al]  that  is  sought  to  be
 achieved  through  this  change  is  fo
 minimize  the  chances  of  abuse  of  the
 powers  conferred  by  MISA  and  not
 to  take  away  those  powers  from  the
 Government.”

 Ordinance  (M)  324
 We  would  like  to  have  your  confirma-
 tion  or  denial.  With  these  words  Y
 would  conclude  and  I  shall  wait  for
 my  right  of  reply.

 MR,  CHAIRMAN:  Motion  moved:

 “That  this  House  do  consider  the
 statement  laiqg  on  the  Table  by  the
 Minister  of  Home  Affairs  on  the  2nd
 December,  1577  regarding  the  Public
 Safety  Ordinance  to  assume  «vecial
 powers  to  detain  persons  place  curbs
 on  newspapers  etc.  issued  by  the
 Jammu  &  Kashmir  Government.”

 श्री  मुहम्मद  शफी  क्रेशी  (अ्नन्तनाग)  :

 ध्रध्यक्ष  जी,  भ्रपने  साथी  की  तकरीर  सुनने  के

 बाद  मेरे  दिमाग  में  कनफ्यूशन  बढ़  गया  है  ।

 मेरी  समझ  में  नहीं  श्रा  रहा  कि  मैं  कहां  से

 शुरू  करूं  I  उन्होंने  एक  ज़बान  में  यह  कहा  कि

 वह  शेख  साहिब  की  बहुत  क्र  करते  हैं  और

 साथ  ही  यह  भी  कह  दिया  कि  शेख  साहब
 ने  ऐसा  ड्रेकोनियन  कानून  पास  किया  है,

 एक  ही  जबान  में  यह  कहा  कि  उन्हें  कांग्रेसियों

 पर  तरस  ग्राता  है,  इन्होंने  कभी  जेल  की  हवा

 नहीं  खाई  श्रौर  उसी  में  यह  भी  कह  दिया  कि

 मैंने  जो  जेल  खाई  है,  जेल  में  जो  वक्त  गुजारा
 है  उसका  मुझे  भ्रभी  तक  कोई  मुझ्रावज्ञा  नहीं
 मिला  है  मैं  एक  बात  उनको  याद  दिला

 देना  चाहता  हूं  -  यह  सही  बात  है  कि  9  महींने
 झ्राप  जेल  में  रहे  लेकिन  9  महीनें
 की  जेल  की  नीलामी  बहुत  हो  चुकी  है  9

 महीने  की  जेल  के  बलबूते  पर  आप  पालियामेंट

 में  आए  हैं,  आप  अर्सम्बली  इलेक्शंज़  जीते  है

 l9  महीने  की  जेल  की  बदौलत  आप  अ्रभने

 बच्चों  क्  लिए  कालेजों  में  एडमिशन  चाहते

 हैं,  79  महीने  की  जेल  की  बदौलत  आ्रा५

 मकानात  के  लिए  प्लाट  चाहते  हैं।  जो  शख्स

 कुर्बानी  देता  है  वह  श्राजादी  को  नीलामी  पर

 नहीं  चढ़ाता  हैं  |  मैं  मानता  हुं  कि  आपने

 जुल्म  के  खिलाफ  एक  स्टैंड  लिया  था,  श्रापने

 जम्हूरियत  के  खिलाफ  जो  कदम  उठाए  गये

 थे  उनके  खिलाफ  एक  स्टैंड  लिया  था,  आपने

 कहा  था  कि  जम्हरियत  की  कभी  नीलामी
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 नहीं  हो  सकती  है,  जम्हूरियत  की  हिफाज़त

 के  लिए  आपने  लड़ाई  लड़ी  थी।

 हर  रौज,  हर  दिन  यही  बात  सुनने  में  श्राती  है
 9  महीने  जेल  में  रहे  बच्चों  का  दाखिला  करवा

 दो,  9  महीने  जेल  में  रहे  रेलवे  कन्सेशन  दे

 दो  ।  इस  तरीके  से  आप  अपनी  तोहीन  कर

 रहें  हैं  और  जो  कुर्बानी  झ्रापने  दी  है  उसको  श्राप

 बहुत  नीचे  कर  रहे  है  ।

 रल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिव

 नारायण)  :  रेलवे  कन्सेशन  किसी  ने  नहीं
 मांगा  ।

 श्री  मोहम्मर  शफ़ो  कुरेशी  :  जम्म्
 कश्मीर  की  जो  हालात  थीं,  मुझे  यकीन  है  कि

 बहुत  से  साथी  जब  गुस्से  में  श्रा  कर  बोलते

 है.  अगर  हिन्दुस्तान  का  पूरा  नक्शा  उल्टा

 करके  उनके  सामने  रख  दिया  जाय  तो  जम्मू-
 कश्मीर  को  बह  तलाश  नहीं  कर  सकते  t

 तो  जम्मू-कश्मीर  की  बात  करने  से  पहले  वहां
 को  तवारीख  औझ्र  जौग्राफ़ी  को  समझना

 वरहत  ज़हूरी  है  ।

 यह  सही  बात  है  कि  शेख  साहब  का  हम
 ग्रादर  करते  हैं,  और  यह  भी  सही  बात  है  कि

 उन्होंने  जो  एक  जंगे  भ्राज़ादी  म  रोल  प्ले  किया
 है  उमकी  सराहना  सारी  कौम  करती  है,  लेकिन
 बढ़े  भी  समझना  चाहिये  कि  यह  इंडियन
 नेशनल  कांग्रेस  ही  थी  जिसने  इतने  बड़े  मखमसे
 को,  इतने  बड़े  झगड़े  को  एक  श्रनोखे  तरीके
 मे  खत्म  किया  जिसकी  मिसाल  दुनिया  में

 न्हीं  नहीं  है  ।  कांग्रेस  की  सरकार  कश्मीर

 ः

 थी.  कांग्रेस  का  बहुमत  था,  75  में  से  64
 टे  हमारे  पास  थीं,  लेकिन  हमने  यह  सोचा

 के  शेत्र  साहब  एक  हकीकत  हैं,  उनका  एक
 रहा  है  हिन्दुस्तान  श्रौर  कश्मीर  में,

 इमलिये  अगर  हो  सके  तो  उनको  नेशनल

 ं  में  लाने  की  कोशिश  करनी  चाहिए  ।

 यह  पहली  बार  दुनिया  में  हुआ  है,
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 जम्हूरी  तारीख  का  वह  पहला  वाक््या  है  जब

 असेम्बली  में  मेजारिटी  कांग्रेस  की  थी,  लेकिन

 गैर-कांग्रेसी  को  हमने  वहां  पर  चीफ़  मिनिस्टर

 बनाया  ।  वह  उस  वक्त  तक  मेम्बर  नहीं
 थे  असेम्बली  के  हमारे  लोगों  ने  इस्तीफ़ा
 दे  कर  उनको  मेम्बर  बनाया  और  उनके

 साथियों  को  मेम्बर  बनाया  1  मैं  समझता  हूं
 कि  इंडियन  नेशनल  कांग्रेस  ने  इस  मुल्क  की

 खिदमत  की  है,  जम्हरियत  की  खिदमत  की

 है।  औझौर  इमरजेंसी  के  दौरान  जब  कि  वहां
 पर  कांग्रेस  असेम्बली  थी  वहां  एम  ०आआई०  एस०

 ए०  लागू  नहीं  हुआ  ।  उसके  लिये  भी  श्रापको

 वांग्रेस  को  कुछ  क्रेडिट  देना  चाहिये।  हर  बात

 के  लिये  और  हर  मोड़  पर  कांग्रेस  को  गुनहमगार

 ठहराना  यह  सही  नहीं  है  ।

 चौधरी  साहब से  मैं  भ्रजे  करूंगा,  मैं  उनकी

 बहुत  इज्जत  करता  हूं,  हमारे  बुजुर्ग  हैं,  श्गर

 झ्राप  एक  बुनियादी  तौर  पर  सारे  हिन्दुस्तान
 के  लिये  पौलिसी  बनाते  हैं,  कश्मीर  से  ले  कर

 कन्याकुमारी  तक  और  मशरिक  से  ले  कर

 मगरिब  तक  सारा  हिन्दुस्तान  एक  है,  यह  सिर्फ़

 कश्मीर  ही  नहीं  जिसकी  सरहदें  गैर  मुल्कों
 से  मिलती  हैं  t  गुजरात,  पंजाब  और  उधर

 नेफा  में  हेमारी  सरहदें  गैर  मुल्कों  से  मिलती

 हैं।  आप  हिन्दुस्तान  के  तहफ्फूज़  का,  जब  श्राप

 हिन्दुस्तान  की  ब्रन्दरती  पौलिसी  का  कोई

 ढांचा  बनाते  हैं  तो  सारा  हिन्दुस्तान  का  नक्शा

 शग्रापके  सामने  होता  है  t  तो  क्या  अगर  श्राप

 सारे  हिन्दुस्तान  के  लिये  कोई  नक्शा  तैयार

 करते  हैं,  एके  शख्स  की  आजादी  का,  प्रेस  की

 प्राजादी  का  तो  प्रगर  कुछ  सूजे  श्रापकी  पौलिसी

 के  खिलाफ़  कुछ  हुकुमतें  वह  १र  काम  करे

 तो  आप  उनके  साथ  कैसे  काम  करेंगे,  क्या

 सलूक  उनके  साथ  करेंगे  ?  मध्य  प्रदेश  की

 मिसाल  आपके  सामने  है  जम्मू-कश्मीर  की

 मिसाल  आपके  सामने  है  ।  जो  आपने  नया

 नक्शा  हिन्दुस्तान  का  दिया  है  उसके  लिये

 हंम  बहुत  ममनून  हैं  कि  आपने  शख्सी  श्राज़ॉदी

 को,  जहां  हिन्दुस्तान  के  लोगों  ने  जब  लाइसेंस
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 और  डेमोक्रेसी  के  दरमसियान  उनको  शोचना

 पड़ा  तो  उन्होंने  कहा  कि  लाइसेंस  जो  है,  यह
 रोज-रोज़  का  झगड़ा  है,  उसको  खत्म  करना

 चाहिये,  उस  बकत  उन्होंनेज  म्टूरिय  I  का  साथ

 दयिा  |  लेकिन  जब  उनको  अपनी  जा.  के

 लिये  अपनी  ज़ाती  श्राज़ादी  जाते  देखी  तो

 हिन्दुस्तान  के  लोगों  ने  साबित  कर  दिया

 कि  वह  अपनी  जाती  झ्राज़ादी  की  खातिर  हर

 कुर्बानों  देने  के  लिये  तैयार  हैं  ।  श्रमर  यह

 उसल  आज  भी  आपको  उतना  ही  प्यारा  है
 जितना  कि  9  महीने  पहले  था  तो  आपको

 सोचना  पड़ेगा  क्रि  ऐसी  रियासतें  और  ऐस  सूबे
 जो  खुद  अपना  कानून  बनाते  है  और  यह  कहते

 है  कि  उन्होंने  मरकज़  से  मश्विरा  किया  था,
 उसके  धुताबिक  आ्राप  क्या  नियम  और  क्या

 कानून  बनाते  है  ?

 सुझे  अ्रभी  एक  किताबचा  मिला  है  जो

 मालूम  नहीं  किसने  शाया  किया  है,  लेकिन

 जाहिर  होता  है  कि  जम्मू  और  कण्मीर  हुकूमत
 ने  उसको  शाया  किया  है  और  उन्होंने  इसमें

 जवाजी  दी  है  इस  बात  की  कि  क्यों  यह  वह

 इस  कफ्रिस्म  का  कानून  लाना  चाहती  है  |

 यह  हकीकत  है

 जहां  तक  दफ़ा  370  का  ताललुक  है

 इंडियन  नेशनल  कांग्रेस  और  उसकी  जमात

 उसकी  हिमायत  करती  रही  है  और  करती

 रहेगी  ।  जम्मू-कश्मीर  गवर्नमेंट  को  अपनी

 तरफ़  से  इजाजत  है  कि  वह  अपने  तहफ्फज़  के

 लि८  कानन  बनाये  ।  लेकिन  कश्मीर  गवर्नेमेंट

 को  कोई  अ्रख्तिया*  नहीं  है  कि  वह  कोई  ऐसा

 कानून  बनाये  जो  हिन्दुस्तान  के  लोगों  की  उमगों

 ग्रौर  उनके  इरादों  के  खिलाफ़  वह  कानून
 बनाये  ।

 यह  जो  कानून  बनाया  गया  है  इसमें

 जवाजियत  दी  गई  है  कि  बाहर  से  लोग  आते

 हैं  और  उनकी  वजह  से  सैबोटेज  का  खतरा

 रहता  है,  उनकी  वजह  से  यह  खतरा  रहता
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 कि  घुसपैठिये  पश्रन्दर  न  ग्रा  जायें  ।  जम्मू-
 काश्मीर  की  गवर्नमेंट  ने  इलेक्शन  के  दिनों  में

 अ्रपने  मैनिफ़ैस्टो  में  इस  बात  को  साफ  कहा  था

 कि  रावलपिडी  का  रास्ता  खोल  देना  चाहिये,
 सियालकोट  का  रास्ता  खोल  देना  चाहिये  t

 मगर  आराज  रास्ता  बन्द  होने  के  बाद  उनको  यह
 ख्याल  झाया  कि  इन-फ़िल्टरेशन  हो  सकता  है  1
 मैं  पूछना  चाहता  हूं  कि  जब  यह  रास्ते  खुल
 जायेंगे  तो  उस  वक्त  क्या  हालत  होगी  ?

 मैं  यह  अर्ज  करना  चाहता  हूं  कि  इस

 आडिनेन्स  के  पीछे  बहुत  राजनीति  है  ।  इसको

 जितनी  जल्दी  खत्म  कर  दिया  जाये  उतना  ही
 रियासत  के  लोगों  के  लिये  अ्रच्छा  है.  और  बाहर
 की  हुकूमत,  जो  दावा  इस  बात  का  करती  है
 कि  वह  जम्हूरियत  के  अलम्बरदार  हैं,  उनके

 लिये  भी  ज्यादा  अच्छा  है  ।

 इस  कानून  में  दो  तरह  की  श्राज़ादियों  को

 कुचला  गया  है  I  एक  तो  शख्सी  आज़ादी  है  1
 जैसा  कि  ग्रभी  श्री  ज्योतिर्मय  बसु  साहब  ने

 फरमाया  कि  शेख  साहब  को  गिरफ्तार  किया

 गया  और  4  बरस  तक  बगैर  मुकदमा  चलाये,

 उनको  रिहा  नहीं  किया  गया  t  यह  किस  कानून
 के  तहत  किया  गया  था  ।  यही  वह  काला

 कानून  था  |  इंसानी  तजुर्बे  से,  श्रक्ल  से  यह

 बात  नही  सीखते  कि  जो  कानून  सन  952

 में  बनाया  गया  था,  जब  वह  चीफ  मिनिस्टर

 थे,  उसी  कानून  के  तहत  उनको  गिरफ्तार

 किया  गया,  और  5  बरस  तक  उन्हें  जेल  में

 रहना  पड़ा  ।  मैं  समझता  हूं  कि  तारीख  में

 इतना  बड़ा  सबक  सीखने  के  बाद  ऐसे  कानून
 को  कभी  नहीं  अपनाना  चाहिये,  न  उनको

 स्टैट्यूट  बुक  में  लाना  चाहिये  क्योंकि  सबसे

 बड़ी  अहम  चीज़,  इसमें  शख्सी  श्राज़ादी,

 इडिंविजुअल  लिबर्टी  है,  जिसके  हम  सब  कोशां

 हैं  कि  इंडिविजअ्लल  लिबर्टी  रहनी  चाहिये  t

 तारीख  ने  बहुत  तलख  सबक  दिया।  हमने

 गलतियां  की  है,  हम  अपनी  गलतियां  तसलीम

 करते  हैं  लेकिन  श्रपसे  यह  कहते  हैं  कि  जब



 329  J.&K.  Public  Safety  AGRAHAYANA  2l,  899  (SAKA)  Ordinance  (M)  330

 शख्सी  भाज़ादी  की  बात  कर,  तो  उस  वक्त

 पोलिटिकल  लैवल  से  ऊपर  उठ  कर  ईमानदारी

 से  इस  बात  पर  हमारा  साथ,  दें  ।  हम  यह
 /

 कहना  चाहते  हैं  कि  जहां  पर  किसी  शख्स  को

 गिरफ्तार  किया  जाये  इस  बुनियाद  पर,  कोई

 भी  वजह  गवनंभैंट  दे  सकती  है  प्रैजुडिशल

 एक्ट,  सिथासी  वजह,  गैर-सियासी  बजह  हो
 सकती  है,  2  बरम  तक  उसको  यह  न  बताया

 जाये  कि  किस  जुमम  से  उसको  जेंल  में  रखा

 गया  है,  2  बरस  के  बाद  भी  वह  शख्प  हकूमत
 के  रहमोकरम  पर  है,  जैसा  श्री  ज्योतिर्म  बबसु
 ते  कहा  कि  उसे  जेल  से  कदम  बाहर  रखते

 ही  दोबारा  जेल  से  रखाजा  सकता  है  और

 कोई  बजह  नहीं  बताई  जा  सकती  हैं,  इस  तरह
 का  काला  कानून  स्टेट  में  अगर  इसलिये  लाया

 जाता  है  कि;  दूसरे  इलाके  से  लोग  आते  हैं

 तो  मैं  समझता  हूं  कि  यह  बहुत  थोधी  दलील

 है  ।  क्योंकि  आज़ाद  काश्मीर  का  इलाका

 पाकिस्तान  के  पास  है  जम्मू  काश्मीर  में

 अप्ेम्बली  की  i00  सीटें  ह  |  100  4  4

 76  पर  ही  इलैक्शन  होता  है,  24  सीटें  उस

 इलाके  के  लिये  हैं  जो  कि  इस  समय  पाकि  व्तान

 के  वात  हैं  कानूतन  और  आईनी  तौर  पर  वह
 लोग  हिन्दुस्तान  के  शहरी  हैं,  क्योंकि  हम  लोगों

 ने  उनकी  शहरियत  को  पाकिस्तान  को  नहीं
 4  बेचा  है  |  मैं  जम्मू-काश्मीर  की  सरकार  से
 ~

 पूछता  चाहता  हूं  कि  जो  लोग  हिन्दुस्तान  के

 शहरी  हैं,  मगर  बदकिस्मती  से  एक  ऐसे

 जाहिलाना  झाक्रमण  का  शिकार  हुए  हैँ  और

 ग्राज  वह  पाकिस्तान  के  कब्जे  में  है,  अगर  वह
 काश्मीर  में  आना  चाहें,  या  उनके  रिश्तेदार

 यहां  पर  झाना  चाहें  तो  क्या  यह  कानून  उनके

 खिलाफ  इस्तेमाल  किया  जायेगा  ?  इस  किस्म

 की  बातें  हमको  ध्यान  से  रखनी  चाहिये  ।

 यह  कोई  ज़ज़बाती  बात  तहीं  है।  यह  वाकया

 है,  यह  हकीकत  है  कि  इस  किस्म  की  बातें

 हो  सकती  हूँ  ।

 का

 —

 दूसरा  जवाज़  जो  इस  क्रिताबचा  में  दिया

 गया  है  कि  फ़ारेनर्स  बाहर  से  ग्राते  हैं  ,  एक

 तरफ  हमारे  पास  दर्जनों  किताबें  हैं,  जम्पू-
 काश्मीर  गवन  कैट  के  टूरिज्स  डिपार्ट+ंट  की,
 जिसयें  न  सिर्फ  यह  बल्कि  बाहर  के  ग्रब्ब्ारों
 के  लाखों  रुपया  खर्ब  करके  फारेनर्स  को  कहा
 जाता  है  कि  यहां  आइये,  काश्मीर  की  सैर

 कोजियपे  I  एक  तरफ  जवाज़  दी  जाती  है
 कि  बाहर  से  लोग  ते  हैं  ग्रोर  दूधरी  तरक

 काला  कानूत  बता  कर  कहा  जाता  है  कि  शायद

 वहां  पर  सैत्रोटाल  करें  या  गड़बड़  करें  ।

 इसलिये  यह  कानून  पास  किया  है  t  इस  तरह.
 की  खोबलो  दलोले  और  इस  किस्म  की  दो  रामा

 बातें  फ्रिपी  को  कन्विन्स  करने  के  लिये  काफी

 नहों  हैं  I  इपप्ते  एक  बात  साफ  जाहिर  होतो

 है  |

 मैं  इग  यप्त  और  बातों  को  तरफ  नहीं
 जाना  श्राहूता  |  बकक््त  ्रायेगा  तो  तमाम  बातें,
 जो  कुछ  जम्मू-काश्मोर  में  हो  रहा  है,  इस  राज

 को  पूरों  तरह  शाया  किया  जायेगा,  लेकित

 ग्राज  कोई  माका  नहीं  हैं  t

 एक  मानवीय  सत्य  :  बताइये  ।

 श्री  सोउम्भर  झफो  कुरेशी  :  आप

 सुनना  चाहते  हैं  |  मैं  श्रापफे  कह  से  नहों

 बताऊंगा  ।  अभी  आप  कुछ  नहीं  जानते,

 नये  -नार  आये  हैं  1  अभो  घटनों  के  बल  चलना

 सीखें  तो  पता  लगेगा,  श्भो  तो  बोतल  में  द्ध
 पीते  है  ।

 एक  मानवीय  सदस्य  :  चेयर  को  एड्स

 कोजिये  t

 श्री  मोहम्म;  शकी  कुरंश्ी:  मेरी  इतने

 यहो  अर  है  कि  जो  भो  दतायल  जम्मू  काश्मोर

 गवर्म  +ट  ने  दो  हैं,  वह  खोबलो  है  श्रौर  यह

 हथियार  सिप्रासो  उर्ज  के  लिये  इस्तेमाल  किया

 जा  रहा  हैं  अगर  यह  बात  सही  थी  कि  कानून

 जहरो  था,  मैं  तहीं  कहता  कि  कोई  कानून

 बहीं  होता  भाहिये,  स्टेंट  के  पास,  कानून  होना

 rn
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 चाहिये  और  वह  ऐसे  लोगों  क॑  खिलाफ

 इस्तेमाल  होना  चाहिये  ज़ो  पाकिस्तान  के  सम्बन्ध

 में  झाकर  सैबोटाज  करते  हैं  या  गड़बड़
 करते  हैं,  तो  यह  ठीक  है  ।

 मैं  चौधरी  साहब  से  यह  पूछना  चाहता

 हूं  कि  क्या  यह  हक़ीकत  नहीं  है  कि  अलफ़्तेह
 केस  को  वापस  ले  लिया  गया  है--जो  लोग

 हिन्दुस्तान  के  हवाई  जहाज़  'को  उड़ा  कर

 पाकिस्तान  ले  गये  थे,  जिन  के  खिलाफ़  कत्ल

 के  मुकदमे  चले,  उन  तमाम  लोगों  को  जम्मू-
 काश्मीर  गवनेमेंट  ने  रिहा  कर  दिया  है  और

 उन  के  खिलाफ़  मुकदमे  वापस  ले  लिये  हैं  ।

 और  फिर  यहां  खोखली  दलील  दी  जाती  है
 कि  यह  कानून  उन  लोगों  के  खिलाफ़

 इस्तेमाल  किया  जायेगा,  जो  बाहर  से  आ  कर

 काश्मीर  में  गड़बड़  करे  ।  इस  किस्म  की  गलत

 झौर  झूठ  बात  कहना  पूरे  हिन्दुस्तान  की  आंखों

 में  धूल  झोंकन  के  बराबर  है  ।

 इस  आडिनेंस  को  एक  महीने  तक  छिपा

 कर  रखा  गया--एक  महीने  तक  इसे  हवा

 नहीं  लगने  दी  गई  ।  जब  श्री  ज्योति  बसु
 काश्मीर  गये,  तो  ग्रखबारों  नं  कहा  कि  काश्मीर

 के  चीफ़  मिनिस्टर  और  श्री  ज्योति  बसु
 श्रपने  लिए  ज्यादा  ताकत--मोर  आटोनोमी

 हासिल  करने  के  लिए  कोई  मृत्तफ़िका  प्रोग्राम

 बना  रहे  हूँ  ।  उन्हें  ज्यादा  ताकत  नहीं  मिली,

 क्योंकि  जनता  पार्टी  के  तहत  मरकज़  कमज़ोर

 हैं,  और  थे  लोग  कमज़ोरी  बांट  सकते  हूँ

 ताकत  नहीं  बांट  सकते  है  |  क्या  यह  मश्वरा

 श्री  ज्योति  बसु  ने  शंख  अब्दुल्ला  को  दिया

 था  कि  वह  इस  किस्म  का  कानून  बनायें,

 ताकि  उन  के  लिये  भी  वेस्ट  बंगाल  में  भी

 ऐसा  ही  कानून  बनाने  की  जवाज़ियत  पैदा

 हो  जाये  ?

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Chairman,  a  Member  must  be  in  good
 mental  health.  I  have  my  doubts.
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 भरी  सोहम्मद  हकी  क्रंशी  :  झाज  मुल्क
 के  कोने  कोने  से  इस  किस्म  की  झावाज़ें  उठ

 रही  हैं  कि  हमें,झौर  ज्यादा  प्राज्ञादी  चाहिए,
 प्रौर  श्राटोनोमी  चाहिये  ।  इस  बारे  में

 चौधरी  साहब  को  बड़ा  मुहतात  रहना  चाहिए
 और  अपनी  पालिसी  को  वाज़ेह  रखना  चाहिए

 जहां  तक  प्रैंस  का  ताल्लक  है,  काश्मीर

 के  भ्रखबार  वहां  से  बाहर  प्राते  हैं  श्रौर  बाहर
 के  अ्रख़बार  वहां  जाते  है  |  इस  आडिनेंस

 में  कहा  गया  है  कि  भ्रगर  कोई  अश्र्याबर  कोई

 ऐसी  बात  लिखेगा,  जिस  से  काश्मीर  प्रौर

 हिन्दुस्तान  के  आपस  के  ताल्लुकात  खराब

 होते  हैं,  तो  उस  अ्रख्बार  के  खिलाफ़  एक्शन
 लिया  जायेगा  ।  तो  क्या  जम्मू  और  काश्मीर

 इस  मुल्क  से  कोई  ग्रलग  स्टेट  है--इज्ञ  इट

 एस्टेट  बिदिनि  एस्टेट ?  जब  इस  किस्म  की

 बातें  कही  जाती  हैं,  तो  शक  होता  है  कि  प्रैस

 की  आज़ादी  को  दबाने  के  लिए  एक  हरबा
 इस्तेमाल  किया  जा  रहा  है,  और  इसे  जितना

 भी  कनडेम  किया  जाये,  वह  कम  हैं  ।

 इस  आइडडनेंस  में  यह  भी  कहा  गया  कि

 प्रेस  वालों  को--पबलिशर्ज़  और  एडीटर्ज

 को--मजबूर  किया  जायेगा  कि  वे  यह  बतायें

 कि  उन्हें  फ़लां  खबर  कहां  से  मिली  हैं,  उस  का

 सो  क्या  है  I  मैं  समझत!  हूं  कि  इस  से  ज्यादा

 गहरी  चोट  प्रैस  पर  आज  तक  नहीं  पड़ी  है  ।

 इमजेंन्सी  के  ज़माने  में  भी  किसी  को  मजबूर

 नहीं  किया  गया  कि  वह  सोर्स  आफ़  इनफ़र्मेशन

 बताये  ।  आज  जनता  पार्टी  की  हुकूमत  के

 ज़माने  में,  जबकि  गवनंमेंट  प्रैस  की  आज़ादी

 को  ऊंचा  रखने  का  दावा  करती  है,  इस  किस्म

 की  पाबन्दी  लगाना  प्रैस  पर  एक  ज़बें-कारी  है  i

 इसलिए  इस  काले  कानून  को  जितनी  जल्दी

 ख़त्म  किया  जायेगा,  उतना  ही  मुल्क  और

 जम्मू-काश्मीर  के  लोगों  के  लिए  अच्छा

 होगा  ।

 इस  आड्डिनेंस  की  जो  क्लाज़िज्ञ  हैं,  उन  के

 बारे  में  कुछ  कहने  में  काफ़ी  वक्त  लगेगा  #
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 झौर  भी  मेम्बरान  बोलना  चाहते  हैं  ।  हम

 चाहते  हैं  कि  इस  बहस  में  ज्यादा  से  ज्यादा

 मेम्बरान  पार्टिसियेट  करें  ।  लेकिन  मैं  चौधरी

 साहब  से भ्रज़  करूंगा  कि  यह  कहा  गया  है  कि

 जम्मू-काश्मीर  सरकार  ने  इस  आ्लाडिनेंस  को

 नाफिज्ञ  करने  से  पहले  गवनेमेंट  झआफ़  इंडिया

 से  मश्वरा  किया  था,  और  गवनेमेंट  श्राफ

 इंडिया  के  मश्वरे  के  द  ही  उन्होंने  इस

 आडिनेंस  को  नाफ़िज़  किया  ।  अ्रगर  ऐसी
 बात  है,  तो  फिर  जनता  पार्टी  सरकार  के

 कहते  श्रौर  करने  के  दरमियान  बहुत  फ़र्क  है।
 जो  बे  कहते  हैं,  वह  करते  नहों  है,  क्योंकि  कर

 नहीं  सकते  हैं  -  उस  वक्त  जल्दी  में  उन्होंने
 जो  कुछ  कह  दिया,  तो  कह  दिया  ।  अगर  ऐसी
 बात  है,  यह  बड़ी  तशवीशनाक  बात  है।
 क्योंकि  कल  अगर  मिसा  को  ज़ाहिरा  तौर  पर

 खत्म  भो  कर  दिया  गया  लेकिन  सेंटर  ने

 स्टेटस  को  इस  किस्म  के  मशविरे  दिए  कि  इस

 किस्म  का  काला  कानून  वे  बनाएं  तो  मिसा  तो

 हट  जायगा  लेकिन  उस  की  दूसरी  शवल  तमाम

 स्टेट्स  में  मौजूद  होगी  और  उन्होंने  जो  जनता

 से  वादा  किया  है  कि  जनता  पार्टी  मिसा  को

 खत्म  करेगी  उस  को  वे  पूरा  नहीं  कर  पाएंगें  ।

 तो  मैं  होम  मिनिस्टर  से  बड़े  अ्रदब  से

 गुजारिश  करूंगा  और  जम्मू  काश्मीर  की

 सरकार  से  भी,  उन्होंने  इस  बात  के  लिए

 कहा  भी  है  कि  वे  इस  पर  दोबारा  गौर  करेंगे,

 मैं  उन  से  गुजारिश  करूंगा  कि  इस  सें  किसी

 प्रेस्टज  पर  खड़े  होने  का  सवाल  नहीं  पैदा

 होता,  उन  को  चाहिए  कि  इस  को  अभी  अमेंड

 कर  और  उस  के  बाद  जो  बिल  लाना  चाहते

 हैं  उस  में  जो  इस  के  अंदर  सख्त  कलाजेंज़

 हैं  जिन  से  कि  इंसान  की  श्राजादी  और  प्रेस

 की  ग्राजादी  खत्म  होतो  है  उन  को  खत्म  करे

 उस  से  उन  का  भी  भला  होगा  और  स्टेट  में

 रहने  वाले  लोगों  का  भी  भला  होगा  1

 Ui  )  उनीश  sh  Gace  os]
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 शो  कंवर  लाल  गुप्त  (दिल्ली  सदर  ):
 सभापति  जी,  जो  कानून  .

 श्री  कचरुलाल  हंमराज  जन  (बाला-
 घाट  )  :  सभापति  महोदय,  2  दिसम्बर  को

 मेने  इस  विषय  पर  ध्यान  ग्राकर्षण  प्रस्ताव

 पेश  किया  था  और  बैलट  में  मेरा  नाम

 प्रथम  झाया  था।  उस  दिन  अध्यक्ष  महोंद्य,
 ने  आश्वासन  दिया  था  कि  जिस  दिन  जम्म्
 काश्मीर  के  ऊपर  चर्चा  होगी  मुझे  पहले  बोलने

 का  मौका  मिलेगा।  तो  में  अ्रध्यक्ष  की

 कुर्सी  से  मिले  हुए  आश्वासन  की  याद  दिलाना

 चाहता  हूं  और  आप  से  निवेदन  करता  हूं
 कि  मुझे  बोलने  का  मौका  दिया  जाय  ।

 MR,  CHAIRMAN:  Your  name  is  in
 the  list.

 श्री  कंबर  लाल  गुप्त  :  सभापति  ज,

 जो  आइडिनेन्स  जम्मू  काश्मीर  गवर्नमेंट  ने

 रखा  है,  छापा  है  वह  आईउडनेस  शायद

 एमर्जेसी  में  जो  मिसा  था  उस  से  भी  बदतर

 गौर  खराब  है  और  मैं  यह  कह  सकता  हूं  कि

 एंटी  पीपुल  है।  एमजेंसी  के  बाद  जा  एक
 स्वतन्त्रता  की  हवा,  प्रेस  की  स्वतन्त्रता,

 व्यक्तिगत  स्वतन्त्रता,  अदालतों  की  स्वतन्त्रता

 की  हवा  बनी  थी  और  देश  ने  l9  महीने

 एमर्जेंसी  में  रहने  के  वाद  किस  तरह  से  गुलामी
 होती  है,  किस  तरह  से  गला  दबाया  जाता

 है,  वह  जा  अनुभव  लिया  था  उस  को  समाप्त

 कर  के  जनता  पार्टी  ने  जो  एक  खली  हवा
 में  सांस  लेने  का  मौका  दिया  था,  उस  हवा
 में  एक  पाल्यूशन  का  काम  यह  करता  है,

 एक  गन्दी  बदब्  इस  से  आती है  i  इसलिए
 मैं  यह  कहूंगा  कि

 This  ordinance  is  a  dangerous  prece-
 dent  for  a  new  political  era.

 इस  के  बारे  में  मैं  ज्यादा  तफचील  में  जाना

 नहीं  चाहता  ।  प्रगर  हम  इस  की  क्लाजेज़  को

 देखें  तो  इस  के  अन्दर  ऐसीं  खतरनाक  चीजें  हैं,

 खास  तौर  से  प्रैस  के  ऊपर  एक  बहुत  बड़ा  भारी

 अआ-नस्लाट  है--अ्रगर  सच्ची  खबर  भी  छाप

 दी  जाय  तब  भी  उस  को  सजा  मिलेगी

 दो  साल  की।  उस  को  बताना  पड़ेगा  कि
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 वह  रिपोर्ट  कहां  से  भ्राई  b  मैं  समझता  हूं
 कि  यहे  चीज  किसी  भी  प्रजातंत्ने  देश  के  लिए
 शोभा  की  बात  नहीं  है।  एक्सरसाइज  कैसे

 4  'की  जाय,  व्यायाम  कैसे  किया  जाय,  ड्लि
 कसे  श्रौर  कहां  की  जाय,  बाहर  की  जाय  या

 भीतर  की  जाय,  इस  के  ऊपर  भी  पाबन्दी

 लगा  सकते  हैं  एक  प्रादमी  श्रीनगर  से

 जम्मू  जाना  चाहता  है  वह  जायया  न

 जाय,  यह  भी  इस  में  है,  आप  जम्म्  के  अन्दर

 किसी  को  श्ााने  नहीं  देना  चाहते।  इस

 तरह  का  काला  कानून  शायद  एमजेंसी  के

 दिनों  में  भी  नहीं  था  और  मेरे  ख्याल  में

 शायद  इस  की  जरूरत  भी  नहीं  है।  यह

 दुर्भाग्य  है  कि  यह  कानून  ऐसे  प्रदेश  में

 और  ऐसे  नेता  वेः  हारा  बना  जिन्होंने  एमर्जेंसी
 का  डट  कर  मुकाबिला  किया  था  |  मैं

 शेख  अबव्दुला  को  जानता  हूं  I  मैं  यह  भी

 जानता  हूं  कि  एमर्जसी  की  मुखालिफत

 उन्होंने  की  थी।  एमर्जेसी  के  समय  णायद

 वह  एक  आदमी  थे  पोलिटिकल  लीडर्स

 में  जिन्होंने  श्रीमती  इंदिरा  गंधी  से  कहा  था

 कि  एमर्जेसी  नहीं  होनी  चाहिए।  लेकिन

 किस  तरह  से  वहीं  झ्ादमी  सत्ता  में  होने  के

 कारण  शझ्रलग  अलग  बहाने  दे  कर  उस  से

 भी  खराब  कानून  देश  में  लाए  हैं?
 मैं  इस  की  निन्दा  करना  चाहता  हूं।

 It  is  an  irony  of  fate.

 मेरे  दोस्त  श्री  ज्योतिर्मंय  बसु  ने  जनता

 पार्टी  पर  झाक्रमण  किया  कि  मध्य  प्रदेश

 में प्रौर  जम्मू  काश्मीर  में  यह  हो  रहा  है  I

 कुछ  थोड़ी  सी  बात  मोहम्मद  शफी  कुरेशी
 नेभी  कही।  मैं  इस  सवाल  को  पोलिटिकल

 पार्टीज़  का  सवाल  नहीं  समझता  I  यह
 देश  का  सवाल  है  श्रौर  मैं  समझता  हूं  इस  पर

 नेशनल  कन्सेन्सस  डेवलप  होना  चाहिए

 क्योंकि  सनू  950  8  लेकर  28  साल  तक

 हमने  इस  विधान  को  बरत  लिया,  देश  में

 इमर्जेसी  भी  देख  ली,  यूनाइटेड  फ्रण्ट्स
 की  गवनमेंन्ट्स  भी  देख  ली,  बंगाल  में  और

 जम्मू  काश्मीर  में  क्या  हुआ  वह  भी  देख
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 लिया,  तरह  तरह  के  उतार-चढ़ाव  देख  लिए
 शोर  झाज  क्या  हो  रहा  है  वह  भी  देश  ने

 देख  लिया  कि  सैबटाजिग  हैं,  इंफिल्ट्रेशन
 ग्रौर  वायलैस  भी  है,  श्रनेशोशल  एलिमेण्ट्स,
 प्राफिटोयर्स,  होडेंसे,  स्मगलसं  भी  हैं  लेकिन

 यह  सब  कुछ  होने  के  बाद  देश  को  क्या  करना

 चाहिए,  यह  एक  सवाल  है।  यह  सवाल

 केवल  जनता  पार्टी  का  सवाल  नहीं  है,  यह
 सवाल  सभी  लोगों  का  सवाल  है  शौर

 सभी  लोगों  को  बैठ  कर  एक  नेशनल  कन्मेन्सस

 डेबलप  करना  चाहिए  ।  फण्डामेन्टल  राइट्स
 को  रखते  हुए  जनता  पार्टी  ने  कहा  है  कि  हम
 मीसा  हटायेंगे,  वह  मेरे  पास  है  जिसमें  कहा
 गया  है  कि  मीसा  नहीं  रहेगा  ।  हमारा

 कमिटमेण्ट  है  और  यह  टोटल  कमिटमेण्ट

 है।  मैं  समझता  हूं  हमारे  गृह  मंत्री  यहां
 पर  सफाई  से  कह  देंगे  कि  हम  मीसा  उठायेगे  t

 मीसा  हटेगा  और  जो  फंडामेंटल  राइट  स  विधान

 में  हैं  उनके  साथ  हमारी  पूरी  कमिटमेण्ट

 है  लकिन  जो  फण्डामेण्टल  राचइट्स  हैं  क्या

 ने  एवसोल्यूट  हैं?  एबसोल्यूट  नहीं  हैं  ।

 ग्राप  आर्टिकिल  22  देखे  आटिकिल  22

 में  लिखा  है  कि  इन  पाबंदियों  के  तहत
 ऑरटिकिल  i9  रख  सकते  हैं  ।  अगर

 फण्डमेग्टल  राइट्स  रखने  हैं  देश  में  तो

 कुछ  लोगों  पर  कुछ  थोड़ी  बहुत  पाबंदी

 जरूर  लगानी  पड़ेगी।  वह  पाबंदी  कितनी

 लगाई  जाये  इसके  लिए  जैसा  मैंने  कहा  कि

 सभी  पार्टीज़  मिल  करके  विचार  करें  और

 देखें  कि  कौन  सा  कानून  बनाया  जाये,  किस

 तरह  का  लेजिस्लेशन  लाया  जाये  मैं

 समझता  हूं  हमारी  सरकार  दूसरी  पार्टीज़

 से  सलाह  लेकर  के  इस  पर  कार्यवाही

 करेगी  ।  लेकिन  मैं  इसके  पक्ष  में  हूं
 कि  मीसा  जैसी  चीज़  खत्म  |

 होनी  चाहिए।  (व्यवधान)  जहां  तक

 मध्य  प्रदेश  का  सवाल  है  वहां  भी  खत्म

 हो  ।  मैं  समझता  हुं  केन्द्रीय  सरकार

 एक  माडल  किस्म  का  लेजिस्लेशन  तैयार

 करे  और  सभी  स्टेट्स  से  सलाह  करके,

 सभी  पार्टीज़  से  सलाह  करके  स्टेट  गवर्नमेंट्स
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 को  दे  ।  मेरे  *  दोस्त  ने  कहा  कि  आपने

 मध्य  प्रदेश  में  क्यों  बनाया,  जम्मू  कश्मीर

 में  क्यों  बनाया,  एक  तरफ  तो  कहते  हैं  |कि
 शाप  स्टेट्स  को  आटोनामी  झर  ज्यादा

 दीजिए,  आझ्राप  दखल  डालते  हैं  और  दूसरी
 तरफ़  गृह  मंत्री  पर  दबाव  डालते  हैं  कि

 श्राप  दखल  क्यों  नहीं  डालते  हैं  मैं

 मानता  a  और  हमारी  सरकार  की  भी  राय

 है  कि  जो  कुछ  जम्मू  कश्मीर  सरकार  ने  किया

 वह  ठीक  नहीं  किया  लेकिन  क्या  हम  झार्डिनेन्स

 के  जरिए  या  किसी  और  तरीके  से  उसको

 उखाइ  फेंकते  ?  कल  को  श्रगर  बंगाल

 की  सरकार  कुछ  करती  है  तो  हमें  उनको

 मनाना  होगा,  संमझाना  होगा  और  पर्सृएड
 करना  होगा  ।  आखिरकार  सेण्टर  में  जो

 हक्मत  है  वह  डंडे  के  साथ  सब  के  साथ  व्यवहार

 नहीं  कर  सकती  है  ।  हमारी  सरकार  एक

 जिम्मेदार  सरकार  है,  हमने  जिस  विधान  को

 माना  है  उसी  विधान  के  हिसाव  से  काम

 करंगे  लेकिन  मैं  गृह  मंत्री  जी  से  यह  जरूर

 क्ञाहंगा  कि  इंस  हाउस  को  विश्वास  दिलाये--

 मैं  मध्य  प्रदेश  को  भी  उसमें  शामिल  करता  हंं--

 कि  सारी  पार्टीज़  को  विश्वास  में  ले  कर

 एक  माडल  कानून  तैयार  करंगे  और  मीसा

 कानून  को  खत्म  करे  ।

 ््व  सवाल  यह  है  कि  जो  विधान  उन्होंने

 बनाया  है,  झ्गर  धारा  22  आप  देखें  तो

 उसमें  यह  है  कि  अगर  सरकार  जरूरी  समझेंगी

 तो  ऐंडवाइजरी  कमेटी  बनायेगी  डसी

 तरीके  से  और  बहुत  सारी  चीजें  हैं,  मैं  डिटिल्स

 में  जाना  नहीं  चाहता,  मेरा  विश्वास  है  कि

 ला  मिनिस्टर  इस  बात  से  सहमत  होंगें  कि

 ग्रगर  इसको  सुप्रीम  कोर्ट  में  चैलेंज  किया

 जाये  तो  जितनी  भी  स्वीपिग  पावस  सरकार

 को  दी  हैं  वह  ठहरगी  नहीं,  वह  स्क्रेप  कर

 दी  जायेंगी।  पता  नहीं  जेंठमलानी  साहब

 की  क्या  राय  है।  यह  कानून  फण्डामेण्टल

 राइट्स  के  बेसिक  करैक्टर  को  हिट  करता
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 है  और  जो  चीज़  बेसिक  करैक्टर  कॉहिट
 करती  है,  वह  7  स्टैण्ड  नहीं  कर  सकती  t

 झाटिकल  22  में  जो  प्रोरिजनल  प्रावीज्ञन

 है,  उस  से  कहीं  ज्यादा  स्वीपिग-पावर्स  इस
 में  ली  गई  है,  इसलिए  मैं  चाहता  हूं  कि

 इस  को  ठीक  किया  जाय

 17 hrs.

 शेंख  साहब  ने  कहा  है  कि  सेबोटाजिंग

 है,  इन्फिलट्रैशन  है,  उन  की  कुछ  विशेष

 प्राबलम्ज़  है,  मैं  इस  को  मानता  हूं,  लेकिन

 झ्राज  मैं  श्राप  के  ज़रिये  से  पूछना  चाहता

 हूँ  --श्राज  कितने  लोग  मीसा  के  अ्रन्दर

 काश्मीर  में  बन्द  हैं?  आझाज  से  6  महीने

 पहले  कितने  लोग  बन्द  थे  ?  जहां  तक  मुझे

 मालूम  है,  उन  को  छोड़  दिया  गया  था,

 यहां  तक  कि  जो  पाकिस्तानी  थे,  उन  को

 भी  छोड़  दिया  गया  था  ।  अफ़जल  बेग

 साहब  ने  खद  कहा  था  कि  रावज्रपिण्डी  की

 सड़क  को  खोल  दो,  सब  जगहों  की  सड़कों  को

 खोल  दो,  लोगों  को  आने-जाने  दो,.  ऐसी

 हालत  में  ग्राप  इन्फिलट्रेशन  का  हिसाब

 नहीं  लगा  सकते  t  कहने  के  लिए  और

 करने  के  लिए  कुछ  ।  मुझे  लगता  है  कि

 इस  में  कुछ  पोलिटीकल  मोटिव  है।  एमजेंसी

 के  दिनों  में  शेख  साहब  के  लिए  जो  श्रद्धा

 के  भाव  अम्मू-काश्मीर  में  ही  नहीं,  सारे

 देश  में  पैदा  हुए  थे,  इस  कानून  से  उस  पर

 बहुत  ज़बरदस्त  धक्का  लगा  हैं,  लोगों  के  मन

 में  यह  ख्याल  पैदा  होने  लगा  है  कि  आ्राखिर

 यह  क्या  चीज़  है,  वें  क्यों  ऐसा  कर  रहे  हैं

 मझ  तो  इस  में  किसी  और  चीज़  की  स्मेल

 श्राती  है  ।  मैं  चाहूंगा  कि  सरकार  उस  के

 ग्रन्दर  भो  एन्कबायरी  कराय  ।

 रूभागती  जी,  यह  जो  रिद्रोग्रेड  स्टेप  है,

 इस  के  अन्दर  सरकार  को  क्या  करना

 गृह  मंत्री  (श्री  चरण  सिह  )  :  यही

 बतलाइये  ।
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 at  कंबर  खाल  गुप्त:  मैंने  एक

 बात  तो  यह  बतलाई  है  कि  श्राप  को  सब

 पार्टियों  के  साथ  मिल  कर  बात  करनी  चाहिए।

 यह  किसी  एक  पार्टी  का  सवाल  नहीं  है

 दस  का  सम्बन्ध  सब  पार्टियों  के  साथ  है  ।

 दूसरी  बात--मैं  श्राज  गृह  मंत्री  जी  से  मांग

 करता  हूं--वे  ग्राज  कैटेंगोरिकल  एशोरेंस

 दें.  कि  भ्रब  मीसा  नहीं  रहेगा।  जनता  पार्टी

 फ्रीडम-झाफ़-प्रैस,  फ्रोडम-आफ़-हण्डीविजभ्रल
 को  मानती  रहेगी.

 शो  चरण  सिह:  इस  समय  बहस  काश्मीर

 के  बारे  में  हो  रही  है  ।

 शो  कंबर  लाल  सुप्त :  कश्मीर

 हिन्दुस्तान  का  ही  एक  अंग  है,  इस  लिए  यह

 कह  कर  कि  बहस  काश्मीर  के  बारे  में  हो  रही

 है,  छुटकारा  नहीं  मिलेगा  ।  तीसरी

 चीज़--काश्मीर  सरकार  पर  अपना  प्रेशर

 डाल  कर--मौरल  श्ौर  दुसरे  सब  तरीकों

 से--उनको  मनाने  की  कोशिश  करें  कि  जो

 ऐसी  चीजें  हैं,  उन  को  हटाएं  ।  शेख

 साहब  ने  स्वयं  कहा  है  कि  जब  यह  आड्डिनेंस

 उन  के  सदन  के  सामने  आयेगा,  तब  वे  इस  पर

 किसी  तरह  का  द्धि,  नहीं  देंगे  ,  लेकिन

 मैं  यह  चाहता  हूं  कि  वे  ग्रन्दर  से  भी  छ्वि

 नदें,  खुलकर  लोगों  को  अ्रपनी  बात  कहने

 दे  1  देश  ने  इस  के  खिलाफ़  जो  श्रावाज

 उठाई  है--#श्मीर  से  ले  कर  कन्याकुमारी

 तक--इस  को  उन्होंने  पहचान  लिया  होगा  ।

 इस  लिए  बे  स्वयं  ही  इस  काले-कानून  को

 वापस  लेलें  और  सब  के  साथ  मिल  कर,

 बातचीत  कर  के,  जो  चीज़  तय  हो,  उन  को

 किया  जाय  t

 सभापति  जी,  शेंख  साहब  या  स्टेचर

 बहुत  ऊंचा है  ग्रौर  इस  को  वापस  लेने  के

 बाद  तो  उन  का  स््टैचर  और  भी  ज्यादा

 बढ़ेगा,  श्रन्यथा  हमें  यह  डर  है  कि  इस  का
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 दुरुपयोग  किया  जायगा  और  ऐसा  दुरुपयोग
 किया  जायगा  कि  शायद  ज़रुरत  पड़ी  तो ,
 जो  इन्दिरा  जी  ने  किया,  बह  दुरुपयोग  भी

 हो  सकता  है--मैं  नहीं  चाहता  हूं  कि  ऐसी
 नोबत  भझ्राये  ।  मेरे  भाई  कांग्रेस  वाले

 भी  चाहते  हैं  कि  ऐसी  हालत  पैदा  न  हो,
 जनता  पार्टी  वाले  भी  यही  चाहते  हैं  ।

 यह  सवाल  किसी  एक  पार्टी  का  नहीं  है,  इस.

 लिए  मैं  चाहता  हूं  कि  नेशनल-कान्सेन्सस

 डवलप  कर  के  ऐसी  हालत  के  लिए  कौन  सा

 कानून  बसे  इस  पर  विचर  किया  जाय  ।

 श्री  कचरूलाल  हेमराज  जेन  :  सभापति

 जी,  मुझे  न्याय  दीजिए।  मेरा  प्वाइण्ट
 ऑफ़  ' शाइर  है।  ता०  2  को  इस
 के  बारे  में  मेशा  ध्यान  श्ारषण  का

 प्रस्ताव  आया  था  और  बेलेट  में  मेरा

 नाम  सब  से  पहले  था  ।  मिने
 यहां  पर  त्स्ताव  पढ़ा  था  और  गृह  मंत्री  जी

 ने  समा-यटल  पर  उस  का  उत्तर  भी  रखा

 था।  उस  समय  प्रध्यक्ष  महोदय  ने  इस

 सब  से  पहले  मुझे  बुलाने  का  अवस*  देने

 का  एशोरेंस  भी  दिया  था  |

 MR.  CHAIRMAN:  You  will  get
 the  turn  to  speak,  after  Mr.  Kamble.

 SHRI  B.  C,  KAMBLE  (Bombay-
 South-Central):  Mr.  Chairman,  so
 far  as  the  statement  of  the  hon.
 Home  Minister  is  concerned,  I  sub-
 mit  that  does  not  take  us  any  further.
 He  has  stated  that  he  is  unhappy,
 so  far  as  two  aspects  of  the  Ordinance
 are  concerned.  But  I  would  like  to
 submit  to  the  hon,  Home  Minister
 that  he  must  go  further  into  the
 matter.

 We  know  that  there  is  a  special
 status  for  Jammu  and  Kashmir  and  it
 has  a  separate  Constitution.  But  the
 question  is,  having  regard  to  the
 contents  of  the  Ordinance  on  which
 the  Home  Minister  has  made  a  state-
 ment,  whether  such  an  Ordinance
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 can  be  issued  under  section  90  of  the
 Constitution  of  Jammu  and  Kashmir.
 Because,  that  provision  relates  to  the
 Ordinance-making  power  of  the
 Governor  of  Jammu  and  Kashmir.
 So  far  as  this  Ordinance-making
 power  of  the  Governor  is  concerned,
 it  appears  that  only  when  there  is  @
 constitutiona]  break-down  such  an
 Ordinance  can  be  premulgated.
 Otherwise,  an  Ordinance  cannot  be
 promulgated  whereby  the  liberty  of
 the  citizen  and  the  other  constitu-
 tional  guarantees  of  the  people  can
 be  suspended,

 Shri  Sheikh  Abdulla  who  is  the
 Chief  Minister,  is  a  great  person.  He
 was  detained  in  prison  for  a  pretty
 Jong  time.  Still,  such  a  person  is
 forced  to  promulgate  such  an  Ordin-
 ance.  The  question  is  whether  there
 exists  any  such  circumstances  by
 which  such  an  Ordinance  can  be
 justified.  If  the  argument  given  is
 that  it  is  a  border  State,  there  are
 so  many  border  States  like  West
 Bengal,  Punjab,  Rajasthan  and  so  on.
 Even  Tamil  Nadu  would  be  a  -border
 State.  Therefore,  there  would  be
 ‘certain  common  features,  so  far  as
 security  of  the  border  States  is  con-
 cerned.  Therefore,  all.  the  aspects
 of  the  various  border  States  should
 be  taken  into  consideration  while
 thinking  about  the  Ordinance  which
 has  been  promulgated.

 A  straight  question  that  arises  is:
 with  whom  rests  the  power  with
 regarg  to  citizenship?  I  submit  that
 it  is  exclusively  within  the  jurisdic-
 tion  of  the  Union  Government  alone.
 Therefore,  if  there  are  _  restrictions
 placed  upon  the  right  of  citizenship,
 by  virtue  of  this  Ordinance,  then  the
 Home  Minister  cannot  keep  quiet,  or
 sit  quiet;  he  will  have  to  enquire  into
 whether  the  rights  of  the  citizens  in
 Jammu  ang  Kashmir  are  _  properly
 protected  or  not.  Secondly,  he  will
 have  to  see  whether  after  the  pro-

 ‘mulgation  of  this  Ordinance,  there
 ‘are  any  restrictions  placed,  either  on
 “any  publications,  or  movement  of
 ‘persons  and  whether’  any  persons  are
 ‘detained.  We  would  like  to  know
 “what  exactly  is  the  precise  position,
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 with  regarg  to  the  implementation  of
 the  provisions  of  this  Ordinance.

 It  appears  to  me  that  the  provi-
 sions  in  article  352  of  the  Constitu-
 tion  of  India  are  almost  parallel  to
 the  provisions  of  article  92  of  the
 Jammu  and  Kashmir  Constitution.
 Our  article  352  pertains  to  emer-
 gency.  Therefore,  it  is  not  merely  an
 Ordinance-making  power  that  is
 invoked  when  such  an  Ordinance  is
 promulgated.  It  appears  that  jt  is  in
 the  nature  of  an  emergency  itself,
 which  means  the  partia]  suspension
 of  certain  provisions  of  the  Constitu-
 tion  of  Jammu  and  Kashmir.  There-
 fore,  Sheikh  Saheb  will  have  to  con-
 sider  whether  he  wants  to  suspend
 certain  provisions  or  the  Constitu-
 tion  of  Jammu  and  Kashmir.

 Knowing  full  well  what  we  had  to
 suffer  in  India  during  the  emergency,
 probably  in  future  such  would  be  th®
 effect  of  this  Ordinance  in  Jammu
 and  Kashmir,  in  case  it  js  implement-
 ed,  as  and  when  things  or  events
 take  place.  Therefore,  this  is  not
 going  to  be  a  simple  Ordinance  at  all.
 It  may  mature  into  a  full  Emergency
 as  it  took  place  in  this  country
 during  the  regime  of  Shrimati  Indira
 Gandhi.  Therefore,  what  I  would
 like  to  convey  is  this.  Take  im-
 mediate  steps  so  far  as  the  jurisdic-
 tion  of  the  Union  Government  is  con-
 cerned,  and  this  matter  must  be
 5९0९७  as  to  what  exactly  are  the
 powers  of  the  Jammu  and  Kashmir
 Legislature  or  Government  and  what
 are  the  powers  of  the  Government  of
 India,

 Finally,  I  have  to  conclude  by
 asking  this,  whether  the  Ordinance
 is  a  result  or  product  of  the  very
 nature  of  the  problem  of  Jammu  and
 Kashmir  or  whether  the  Ordinance
 has  been  promulgated  because  there
 are  certain  circumstanc@s  which  are
 now  existing  there.  It  seems  to  mé
 that  the  problem  of  Jammu  _  and
 Kashmir  appears  not  to  have  been
 settled  at  all.  I  do  not  know  whether
 it  will  have  to  be  re-settled.  Other-
 wise  such  an  Ordinance  cannot  be
 justified  at  all.  Once  and  for  all,  this
 question  must  be  settled.  Otherwise,
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 things  will  go  out  of  hand  and  it
 ड़  दीवानों  बिना

 will  be  dangerous  both  to  Pakistan
 कील

 डाई  लड़ने
 वाले  दीवानों  को  बिन

 as  well  as  to  India,

 These  are  my  submissions.

 ,  शी  कचराल्ाल  हेबराज़  जंग  (बाला-
 घट  ):  मझश्न  ऐसा  प्रतीत  होता  है  कि

 जम्म्  काश्मोर  में  श्रध्यादेश  के  माध्यम  से

 जो  फिर  से  आपात्काल  लाग्  किया  गया  है

 वह  खाली  जम्मू  काश्मीर  में  ही  नहीं  इस

 सदन  में  भी  है।  जो  मुझ्न  पर  बीती  है  वहा  में

 ग्रापफो  बताता  हूं  मैं  छोटे  से  दल  का  एक
 सदस्य  हूं  7  बड़ी:  मुश्किल  से  बेलट  में  मेरा

 नाम  आया  है  झौर  मुझे  ग्राश्वासन'  दिया  गया

 था  कि  मुझे  प्रथम  चर्न्ना  करने  का  अवसर

 दिया  जाएगा  लेकिन  ऐसा  नहीं  हुआ  ।

 मैं  समझता  हुं  कि  बड़ी  मछली  छोटी  मछली

 का  हतत  करती  है।  इस  चीज़  को  सदन

 में  भी  मैं  देख  रहा  हूं  और  इसको  मैंने  झन्  भच

 किया  है।

 गआ्राप  भारत  का  इतिहास  उठा  कर  देखें।

 भआरतीय  जनता  के  इतिहास  के  पन्ने  पटेल

 कर  देखे  ।  श्रापको  मालूस  हो  जाएगा  कि

 हमारे  देश  की  जनता  नियमों  के  झन्  सौर
 संजाएं  मौत  भी  भुृगतने  के  लिंए  तैयार  हैं
 लेकिन  तिना  नियमों  और  कानून  के,  बिता

 अदालत  में  उसका  अपराध  सिद्ध  किए  हुए,
 किसी  भी  प्रकार  की  कोई  ज्यादती  बरदाश्त

 करने  के  लिए  तैयार  नहीं  हैं।  इसके

 कुछ  उदाहरण  मैं  ब्लापके  समक्ष  रखना  चाहता

 हूं  ।  श्राप  पिछले  इतिहास  पर  नजर

 दौड़ायें  और  श्रापको  पता  चल  जाएगा  कि

 भारतीय  जनता  गुलामी  और  बेइंसाफ  बर-

 दाश्त  करने  के  लिए  तेयार  नहीं  है।  श्राप

 दूर  ने  जाएं  यहां  पर  देख  ले।  पिछले

 तीस  बरस  से  जो  लोग  सत्तारूढ़  थे,  सत्ता

 पर  काबिज्ञ  थे  वे  आज  नहीं  हैं  दूसरे  लोग  झा

 गये  हैं ।  श्राप  झौरंगजेव  के  ज़माने  की

 याद  करें।  प्रंग्रेज़ों  का  शासन  दो  सौ

 साल  तंक  चला  है  और  भ्रन्त  में  जब  उनके

 ग्न्दर  मक्कारी  शाई  भ्रौर  उन्होंने  प्राजादी

 कानून  केजेलों  में  ठंसना  शुरू  कर  दिया,

 तो  उसका  प्रंजाम  उनको  भुगतना  पड़ा  |

 भ्राजादी  के  बाद  तोस  साल  तक  चलने

 वाली  सरकार  ने  जब  बिना  कानून  के,

 बिना  नियमों  का  पालन  किए  हुए  लोगों  को

 जेलों  में  प्दूसा  तो  उसका.  अंजाम  उसको

 भुगतना  पड़  गया  ।  क्या  उसका  अंजाम

 हुआ  है  यह  भ्रापके  और  हमारे  सामने  है  i

 जनता  पार्दी  क ेप्रध्यक्ष-  श्री  चन्द्रशेखर

 जी  ने  भी  इस  नियम  का  बड़ा  कड़ा  विरोध

 किया  है।  आज  हम  इस  चीज़  को  देख  रहे

 हैं  कि  देश  के  अ्रन्दर  ऐसा  हमें  लग  रहा  है  कि

 जम्मू  काश्मीर  का  हिस्सा  अलग  से  लगा

 हुआ  है।  ग्आाज  वहां  प्रध्यादेश  के  माध्यम

 से  एमरजेंसी  लागू  कर  दी  गई  है।  मैं

 पूछना  चाहता  हुं  कि  क्या  वहां  के  रहने
 वाले  नागरिक  भाश्तीय  नागरिक  नहीं  हैं  ?

 क्या  उन्हें  बिना  कानून  के  जेलों  में  ठंसा  जा

 सकता  है  ?  क्या  आज  की  वर्तमान

 केन्द्रीय  सरकार  को  यह  सालूम  नहीं  है  कि

 बिना  नियमों  को  बताए  हुए  बिना  वैध

 कानून  पास  किए  हुए  जब  किसी  को जे  ल  में

 बन्द  कर  दिया  जाता  है  तो  उसके  परिवार

 वालों  की  उनके  बाद  क्या  दुदंशा  होती

 है,  किस  दुख  दर्द  का  उनको  सामना  करना

 पड़ता  है  ?  क्या  वतंमान  सरकार  उस

 सब  चीज़  को  भूल  गई  है  ?  क्या  वह  सब

 चीजें  इन  आठ  महीनों  में  ही  उसके  दिमाग

 से  निकल  गई  हैं?  जब  यहां-पर  लोगों  को

 जेलों  में  बन्द  कर  दिया  गया  था  तो  क्या

 श्राप  इस  बात  को  भूल  गये  हैं  कि  लाखों

 श्रीरतों  बेवा  हो  गई  थीं,  बहनों  से  भांई  छिन

 गए  थे,  माताओं  से  बच्चे  छिन  गए  थे,  कोई

 'तो  जेलों  में  ही  मर  गए  श्र  कोई  बाहर  मर

 'गए-?  क्या  यह  जो  अनुभव  हमें  प्राप्स

 हमरा  था  इसको  हम  इतती  जल्दी  भूल

 जाएंगे  ?  सभापति  महोदय,  इतभथा

 ही  नहीं,  समाचारश्--पत्नों  की,  बास्तविक

 बात  को  जनता  के  सामने  नहीं  भाने  देना,
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 [at  कचछूलाल  हे  मराज  जन]

 यह  कहां  का  भौचित्य  है  ?  पिछली

 इम'जेंसी  में  उस  कानून  को  लगाने  वाली

 प्रधान  मंत्री  श्रीमती  इन्दिरा  गांधी  को  भी

 वास्तविकता  मालूम  नहीं  हुई  शो  देश  में

 उनके  कमंचारियों  ने,  पिछलग्युश्रों  ने  खुले
 झ्राम  ग्रत्यावार  किये  ।  उसका  परिणाम

 देश  की  जनता  ने  चुनाव  के  समय  दिया  -
 झ्रव  भी  यही  परिस्थिति  ध्ंगर  जारी  है  भोर

 इसी  तरह  से  भारतीय  नागरिकों  के  भधिकारों

 का  हतन  करने  का  कानून  बना  रहे  है  तो

 बड़े  शर्म  की  बात  हैं।

 गवर्नर  महीदय  ने  प्रध्यदेश  पर  दस्तखत
 किये  ।  वह  हमारे  शाष्ट्रपति  के  अ्रधीन

 होते  हैं  इसलिए  उन्होंने  सलाह  तो  ली  होगी  ।

 उन्होंने  भी  “इस'बात  का  अध्ययन  किया  होगा
 कि  ऐसे  प्रध्यादेश  पर  दस्तखत  करने  से

 नश्ौर  लागू  करने  से  देश  की  जनता  पर  क्या

 अस  पड़ता है  ग्रौर  देश  की  जनता  उसका

 किस  तरह  से  विरोध  कश्ती  है।  क्या  इसके

 बावजूद  भी  हमारे  गवर्नर  महोदय  ने  ऐसे
 काले  भ्रध्यादेश  पर  दस्तखत  किये 1  क्या

 हमारे  विधि  मंत्रालय  ने  भी  इस  पर  कभी

 विचार  किया  है  ?  बहुत  कानून  की  बात

 'कही  जा  रही  है  देश  की  जनता के द्वारा

 श्रौ  जनता  पार्टी  की  नई  सरकार  द्वारा

 कि  हम  श्रच्छे  कानून  बनाने  जा  रहे  हैं  ।

 तो  क्या  ऐसे  काले  कानून  के  लागू  होने  की

 इतनी  श्रवधि  के  बाद  भी  जनता  सरकार

 के  विधि  मंत्रालय  ने  कोई  टिप्पणी  दी  है  ?

 कोई  नहीं।  ग्रगर  इस  तरह  के  काम  जारी

 रहे  जो  भगवान  ही  मालिक  है।  हम  और
 प्राप  तो  आते  जाते  रहेंगे,  लेकिन  यह  सदन

 तो  चलेगा  t  इसलिए  मेरा  माननीय

 गृह  मंत्री  जी  से  निवेदन  है  कि,  वह  हमारे

 बुजुगं  हैं,  और  मेरी  उनसे  प्राय॑ना  है,
 उस  गरीब  जनता  का”  जिसकी  आप  दुहाई
 देते  हैं  ध्यान  रखें।

 ;
 Ordinance  (M)  360

 हमारे  शेख  साहब  बहुत  बड़े  नेता  हैं,
 14, 15  साल  &  उनको  जानते  &  देश

 के  प्रति  उनके  विचार  देखते  हैं,  सबसे  ज्यादा

 शिकार  प्रगर  भारत  की  प्राजादी  में

 कोई  हुए  हैं  तो  शेख  साहब  हुए  हैं।  4

 साल  तक  उनको  झपने  परिवार  से  श्रलग

 रख  कर  किस  तरह  से  यातना  दी  गई  है
 क्या  वह  उसको  भूल  गये  ?  आ्ाज  उन्हीं  के

 प्रदेश  में  इस  तरह  के  काले  कानून  की  पुनशावृति

 उन्हीं  के  द्वारा  हुई  ।  प्रशासन  को  चृस्त
 रखने  के  लिए  कड़े  नियम  बनाये  जा  सकते

 हैं।  प्रगर  कड़े  कानून  से  हमारे  देश  में

 न्याय  महंगा  हो  गया  हैइस  लिएे  ऐसे  कानून
 की  आपको  आवश्यकता  पड़ती  है,  तो  क्यों

 नहीं  झ्राप  न्याय  सस्ता  करते  हैं,  क्यों  नहीं

 ऐसे  नियम  बनाते  जिससे  न्याय  सस्ता हो
 ग्राज  किसी  आदमी  पर  मृकदमा  चलता  है

 वह  मर  जाता  है,  उसके  लड़के  की  आधी

 उभ्र  चली  जाती  है  तब  तक  उसका  फैसला

 नहीं  होता  है।  इस  तरह  से  प्रशासन  चुस्त

 नहीं  होता  ।  प्रशासन  चुस्त  कश्ने  के  लिए
 नियम  बनाये  जायें  कि  जो  आझ्ादमी  दोषी  पाया

 जाय  तीन  महीने  में  उसका  फैसला  कर  के

 उसको  जेल  भेजा  जाय  लेकिन  ऐसे

 काले  कानून  को  नहीं  बनाना  चाहिए  प्रशासन

 को  चुस्त  करने  के  लिए  t

 सरकार  यह  कह  कर  पीछे  नहीं  जा

 सकती  है  कि  यह  स्टेट  का  मामला  'है  ।  गृह
 मंत्री  महोदय  ने  जो  वक्तब्य  सभा  पटल  पर

 रखा  है  उससे  आप  जिम्मेदारी  से  नहीं

 बच  सकते  ।  देश  की  करोड़ों  जनता  आपको

 कभी  माफ़  नहीं  कर  सकेगी  :  इतना  कह

 कर  मैं  पुनः  निवेदन  करना  चाहता  हूं  कि

 यह  काला  कानून  भारत  की  जनता  किसी

 कीमत  पर  बर्दाश्त  करने  के  लिए  तैयार

 नहीं  है।  चाहै  जितनी  शक्ति  श्रापको  मिली

 हो,  और  चाहे  इन्दिरा  जी  को  मिली  थी,

 पर  जनता  इस  बात  को  बदाश्त  करने  के

 लिए  कतई  तैयार  नहीं  है  |  इतना  कह  'कर
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 ga:  निवेदन  करता  हूं  कि  इस  काले  कानूत

 को,तुरत्त  हटाया  जाना  चाहिए  :
 SHRI  VAYALAR  RAVI  =  (Chiray-

 inkil):  Mr.  Chairman,  Sir,  I  was  hear-
 ing  to  the  mover  of  the  Resolution,
 ‘Shri  Jyotirmoy  Bosu  and  it  gave  me

 an  impression  that  we  were  still  sit-
 ting  on  the  Treasury  Benches.  Shri
 Bosu  himself  is  confused  about  the
 subject  and  had  not  the  courage  and
 guts  to  speak  out  the  truth.  He  spoke
 against  the  attitude  of  the  Home  Min-
 ister  and  Sheikh  Abdullah  in  this
 matter  and  then  went  on  to  say  what
 happened  in  the  past  in  the  Congress
 regime.

 Shri  Jyotirmoy  Bosu  forgetting  the
 fact  that  the  Preventive  Detention
 Act  was  there  earlier  also  in  1970-71.
 Shri  Morarji  Desai  was  a  Minister  in
 the  Congress  Governmnet.  If  Shri
 Jyotirmoy  Bosu  goes  through  the  his-
 tory—he  may  not  have  the  experience
 of  the  freedom  movement,  it  is  not  his
 mistake—he  would  know  all  these
 things.  Even  Shri  Charan  Singh  and
 many  others  cannot  escape  from  the
 responsibility  of  such  enactments,
 about  which  he  made  a  mention.  If
 you  look  at  the  history  of  the  various
 States,  the  MISA  or  DIR  was  there  in
 this  country  for  a  long  time.  In  this
 period,  many  Governments  came  into
 power  in  different  States.  In  Kerala,
 there  was  the  Government  led  by  Shri
 Namboodripad,  his  leader,  and  another
 Government  came  in  West  Bengal  and
 by  his  beloved  friend,  Shri  Jyoti  Bosu.
 You  would  be  surprised  to  know  how

 shamelessly  people  were  arrested  in
 Kerala  under  such  legislation.  His  own
 leader,  now  the  Genera]  Secretary
 of  the  Communist  Party  (Marxist)  in
 India  was  the  Chief  Minister.  If  you
 are,  in  letter  and_  spirit,  against  this
 enactment,  why  your  own  leader,
 when  he  was  Chief  Minister  of  Kerala
 used  these  measures  against  the
 people  of  Kerala.  You  want  to  speak
 against  the  Congress  Party  and  nothing
 more,  Three  days  ago,  I  saw  a  state-
 ment  from  the  Chief  Minister  of
 West  Bengal,  Shri  Jyoti  Bosu  justi-

 |  fying  the  action  of  the  police.  Of

 national

 course,  the  Chief  Minister  has  to  carry
 the  administration  with  him.  The,
 mover  of  the  resolution  made  a  big
 cry  that  people  have  been  tortured  and
 killed  in  West  Bengal  during  the
 emergency  and  the  Congress  rule.  You
 are  now  in  power  and  I  would  like  to
 ask,  if  you  have  suspended  even  a
 single  police  officer  and  if  you  have
 taken  action  against  anybody  in  West
 Bengal.  You  will  simply  go  on  def-.
 ending  them.

 Shri  Jyoti  Bosu,  Chief  Minister  of
 West  Bengal,  made  a  statement  which
 was  reported  in  the  Patriot,  inv.ting
 multinationals  to  his  State  Here,
 Shri  Jyotirmoy  Bosu  makes  a  big  cry
 against  the  multi-nationals.

 SHRI  JYOTIRMOY  BOSU:  I  oppose
 it  and  that  is  the  Party  line.

 SHRI  VAYALAR  RAVI:  There  is
 no  relation  between  what  Shri  Jyotir-
 moy  Bosu  speak  and  what  his  party
 speaks.

 Here,  we  are  concerned  with  the
 J&K  Public  Safety  Ordinance.  I  fully
 endorse  the  views  expressed  ty  iy
 colleague,  Shri  Mohd.  Shafi  Qureshi;
 I  do  not  want  to  add  anything  more.
 We  have  great  regard  for  Sheikh
 Saheb  and  we  brought  him  in  the

 mainstream.  His  contribu-
 tion  to  the  national  progress  has  been
 quite  immense.  With  all  respect  to
 him,  I  would  say  that  he  will  have  to
 reconsider  this  issue.

 In  reply  to  my  unstarred  question
 some  time  back,  the  hon.  Minister  told
 me  in  the  written  answer  that  the
 Government  was  considering  another
 form  of  DIR  or  something  like  that.
 This  was  confirmed  by  the  Home  Min-
 ister  and  the  Prime  Minister  that  they
 were  thinking  like  that.  It  seems  that
 you  are  still  having  a  feeling  and  want
 to  have  a  legislation  on  the  lines  of
 MISA.  On  one  side,  you  are  abusing
 the  Congress  Government  and  saying
 that  you  were  put  behind  the  bars
 under  MISA  and  at  the  same  time  you
 are  having  another  similar  enactment.
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 Madhya  Pradesh  Government  run  by
 the  Janata  Party  cannot  bring  in  leg-
 islation,  calleq  mini-Misa  without  the
 concurrence  of  Shri  Charan  Singh  who
 is  supposed  to  be  the  most  powerful
 in  the  Cabinet  to-day.  They  could
 not  do  it.  What  they  did—they  ar-
 rested  railway  workers  and  put  them
 behind  bars.  I  am  very  sorry  about
 it.  Here  is  the  Janata  Government
 spiritually  breathed  with  this  kind  of
 MISA  and  DIR.  You  want  to  bring
 it.  On  the  on  side  you  are  abusing
 the  Congress  and  on  the  other  side
 you  are  doing  it—putting  workers
 behind  the  bars.  You  are  threatening
 in  the  House  that  you  are  going  to  do
 it.  I  wish  to  know  from  the  people
 on  the  other  side,  you  were  in  jail.
 What  is  your  re-action?  Do  you  ap-
 prove  of  it  thinking  of  arresting
 leaders?  Are  you  going  to  speak  with
 conscience  in  Parliament.

 SHRI  JYOTIRMOY  BOSU:  I  have
 opposed  It.

 SHRI  VAYALAR  RAVI:  I  would
 like  to  make  one’  submission  Janata
 Party  Government  approved  that  you
 need  MISA.  Even  you  can  act  other-
 wise.

 I  have  been  to  Meerut  on  Friday.  I
 have  seen  there.  It  is  the  District  of
 the  Home  Minister.  He  must  have
 personal  responsibility.  His  own
 friends,  colleagues  know  him  by  face.
 He  has  50  years  of  political  activities
 there.  Beating  is  going  on  over  there
 continuously  mercilessly.  I  do  not
 want  to  put  political  blame
 on  you.  The  District  Magistrate
 and  the  Superintendent  of  Police  have
 done  this.  Please  go  and  see  in  the
 Hostel.  There  is  no  door  in  the  hostle.
 Every  door  has  been  broken  and  stu-
 dents  have  been  beaten  inside.  Police
 went  inside  and  beat  the  _  girls.  I
 understand,  an  Inspector,  who  had
 been  under  suspention  for  corruption
 has  been  reinstated.  Revolver  and
 Pistol  has  been  used  in  the  polytech-
 nic  campus  against  the  students  with-
 out  MISA,  without  DIR.  One  boy
 Goyal  by  caste  is  still  in  the  hospital
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 with  a  bullet  injury  in  the  leg.  He
 is  in  plaster.  He  was  handcuffed  for
 four  days.  =

 The  boy  of  only  6  years  after  bu!l-
 let  injury  in  the  hostel  was  lying  in
 bed  and  having  plaster  on  the  leg  was
 hand  cuffed  next  morning.  Advocates
 moved  an  application  for  bail  and  the
 court  found  that  there  was  no  case
 against  him.  Then  his  handcuffs  were
 removed.

 You  do  not  want  MISA  but  you  can
 act  worse  than  the  period  of  MISA
 that  has  been  proved  in  emergency.

 I  have  seen  a  student  leader  K.K.
 Sharma.  He  is  in  jail  to-day.  With-
 out  MISA  you  can  keep  him  in  jail.
 What  is  the  difference  between  your
 Government  and  the  previous  Govern-
 ment?  It  is  all  continuing  to-day.

 Even  in  Kanpur  all  labour  leaders
 are  in  jail  today,  because  they  ca!led
 for  a  bandh.  Yet,  I  am.  sorry  Shri

 Jyotirmoy  Bosu  supports  this  Govern~
 ment.

 What  has  happened  in  Punjab?
 Many  Government  may  come  and  go.
 I  have  seen  that  for  the  first  time
 cases  have  been  registered  without  any
 enquiry.  Congress  people  have  been
 arrested  and  an  attempt  was  made

 to  kill  them.  This  happened  in  Pun-
 jab.  This  is  without  MISA  and  DIR.
 There  were  Governments  all  over  the
 States  at  different  times  SVD  Govern-
 ments,  Congress  Governments  etc.
 But  we  in  the  Congress  never  resorted
 to  actions  of  arresting  leaders  of
 othere  parties  in  the  mame  of  corrup-
 tion.  I  appeal  to  the  Hon.  Home
 Minister  that  he  should  not  introduce
 legislation  which  is  in  the  same  way-
 of  MISA  or  the  DIR.  I  only  hope  that
 his  goodwill  will  prevail  upon  sheikh
 Saheb  to  reconsider  this  decision.
 With  these  words  I  conclude.  Thank
 you.

 MR.  CHAIRMAN:  Now  it  is  5-30
 P.M.  We  have  to  take  up  the.  Half-an-
 hour  discussion  at  6-00  P.M.
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 SHRI  JYOTIRMOY  BOSU:  It  can
 be  done  tomorrow...

 MR.  CHAIRMAN:  That  is  why  I  am
 asking.

 ,DR.  KARAN  SINGH:  (Udhampur):
 I  want  to  speak.  If  the  Government
 agrees,  the  time  may  be  extended.

 MR.  CHAIRMAN:  If  it  is  the  desire
 of  the  House,  the  time  can  be  extend-
 ed.

 SHRI  MOHD.  SHAFI  QURESHI:
 You  may  extend  by  half-an-hour.

 MR.  CHAIRMAN:  Half-an-hour
 discussion  has  to  come  up  at  6  OQ’
 clock,  We  cannot  postpone  it.

 यह  संत्री  (श्री  चरण  सिह)  :  सभापति

 महोदय,  जितने  भाषण  झन  तक्  हुए  हैं,
 मेरे  दोस्त  मुझे  भाफ  करेंगे,  अगर  उनकी
 स्क्रिप्ट  मंगा  कर  देख  ली  जाब  तो  दस  फ़ीसदी
 भी  उसमें  रेलीवेंट  स्पीच  नहीं  हुई  है  ।  भ्रब
 कया  पंजात्र  में  पुलिस  ने  किया,  क्या  मध्य
 प्रदेश  में  किया,  क्या  मेरठ  में  किया

 इससे  इसका  ताललक  नहीं  है।  लेकिन  इस

 तरह  की  बातें  कही  गई  क्योंकि  और

 कोई  बात  कहने  को  है  ही  नहीं,  यह  सब  जानते

 हैं।  तो  मैं  कहता  हूं  कि  इस  को  बढ़ाने  से

 कोई  फायदा  नहीं  है।  श्रगर  देखा  जाय,
 आप  मुझे  माफ  करेंगे  यह  कहने  के  लिए  कि

 यह  फोरम  ही  नहीं  है  इस  को  डिस्कस  करने
 के  लिए  :  आप  की  जूरिस्डिक्शन  ही  नहीं

 है  इसको  डिस्कस  करने  का  t  तो  मैं  इसको
 प्रपोज  करता  हूं,  एक्सटेंशन  नहीं  होना
 चाहिए  ।

 DR.  KARAN  SINGH:  Are  not  these
 50  lakhs  of  people  Indian  citizens?  The
 time  of  the  House  was.  allotted  for
 this  discussion.  How  can  the  Home
 Minister  say  there  is  no  jurisdiction?
 It  amounts  to  contempt  of  the  House.

 सभापति  सहोदय  :  ज्रिस्डिक्शन  का

 सवाल तो  झ्ब  नहीं  हू

 We  have  aleardy  started  this  dis-
 cussion.  Wether  it  is  relevant  speech
 or  not  is  another  matter.  My  difficul-
 ty  is,  only  half-an-hour  is  left.  There
 are  other  speakers  who  come  from  that  -
 State  like  Dr.  Karan  Singh.  Then
 there  is  another  Mover  Mr.  Chitta

 Basu,  who  has  not  spoken.

 एक  सननोय  सदस्य  :  इस  को  श्राधे

 घण्टे  बढ़ा  दिया  जाय,  साढ़े  छः  बजे  तक

 कर  दिया  जाये  |

 सभापति  भहोदय  :  6  बजे  हाफ  एन

 अ्रबर  डिस्कश्न  लेना  है  ।

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  This  Debate  has  raised  a  funda-
 mental  question  which  has  not  been
 brought  to  light  so  far—whether  we
 can  allow  individual  liberty  and
 citizen’s  right  to  be  curtailed.

 MR.  ‘CHAIRMAN:  You  are  making
 a  speech?

 SHRE  YADAVENDRA  DUTT:  I
 am  snot  making  a  speech.
 It  4s  a  suggestion,  Are  these
 centrifugal  tendencies  to  be  allowed  to
 re-assert  themselves  under  the  guise
 of  law?  This  Debate  may  be  extend-
 ed  by  another  day.  There  are  many
 who  would  like  to  speak.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir,
 time  wil]  not  permit  us  to  extend  it
 for  another  day.  If  hon.  Members
 want  they  can  extend  it  by  half-an-
 hour  or  so.  It  is  possible,  provided
 the  House  agrees  to  it.  We  can  take

 up  the  Half-an-hour  discussion  at  6-30
 P.M.

 MR.  CHAIRMAN:  It  is  a  very  Im-

 portant  subject.  My  suggestion  is  that
 the  time  may  be  extended  by  half-an-
 hour.  At  6-30  P.  M.  we  will  take  up
 the  Half-an-hour  discussion,

 Is  it  the  desire  of  the  House  that
 this  time  may  be  extended  upto  6-30
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 and  that  at  6-30  we  may  take‘  up  the
 Half-an-hour  discussion?

 SOME  HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  All  right.
 call  the  Minister  at  6-l5.

 I  will

 oHRI  JYOTIRMOY  BOSU:  ou,  I
 have  my  right  of  reply.  You  are  a  se-
 nior  Member  of  the  House  I  have
 to  deal  with  many  things  which  have
 been  spoken

 MR.  CHAIRMAN:  You  can  take
 20  minutes  or  half-an-hour:  I  have

 absolutely  no  objection;  but  the  time
 at  my  disposal  is  very  short.  If  the
 House  agrees,  I  have  no  objection.  १
 am  prepared  to  sit  till  8  O'clock  or
 9  O'clock.

 ‘Now,  Shrimati  Akbar  Jahan  Begum.

 श्लोमतो  झकबर  जहां  बेगम  (क्रीतगर  ):
 चेयरमैन  साहब,  जनता  पार्टी  और  कांग्रेस

 पार्टी  के  मोहतरिम  मेम्व्स  ने  आझाडिनेन्स
 के  बारे  मे  जो  जो  बातें  कही  हैं  वह  सत्र  सैंने

 सुतीं  ।  मुझे  बताया  गया  था  कि  कश्मीर

 के  गप्राडिनेन्स  पर  बात  करने  के  लिए  दो  घष्टे

 मिलेंगे  जिसमें  मुख्तलिफ  जगहों  की  बातें  कही

 गईं  ।  कुछ  तो  प्वाइन्ट्स  थे  उनको  कहने
 के  लिए  मैं  स्टेटमेण्ट  बना  कर  लाई  थी  ।

 बहुत  से  प्बाइण्टस  वह  हैं  जिन  पर  काफी

 हल्ज-गुल्ला  उठाया  गया  और  कई  दिनों  से

 उथाया  जाता  रहा  है।  में  यह  कहना

 चाहती  हूं  कि  जो  कानून  बनाया  गया,  जो

 प्रोडितेन्स  लाया  गया  बहू  मजबूरी  से

 लाया  गया  क्योंकि  हमारे  वहां  कई  तरह  के

 खतरात  हैं  D  एक  तो  बह  है  कि  वहां  पर

 साइज़  हैं  ।  जब  सभी  तरह  के  कानून-
 मीसा,  प्रिवेंटिव  डिटेन्शन  एक्ट  और  बाकी

 जो  भी  कानूत  थे  वह  सब  एक्सपायर  हो  चुके
 थे  तब  फिर  कोई  कानून  तो  वहां  पर  होना

 चाहिए  था  जिससे  वक्तन  फवखर्तन  मुखतलिफ
 किस्म  की  शिकायतें  स्टेट  में  आती  हैं  ।
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 उन  पर  काबप  या  जा  सके  ।  आप  ऐसा  मत

 समझें  कि  चंकि  शेंख  अब्दुल्ला  मेरे  पति  हैं

 इसलिए  मैं  उनकी  तरफदारी  करती  हूं  ।

 He  would  be  the  last  man  to  bring  in
 any  such  laws  which  would  be  mean-
 ing  to  take  away  the  freedom  of  the
 individual  or  put  curb  on  any  papers
 just  for  the  sake  of  keeping  his  seat
 or  Ministershp  or  whatever  you  may
 call  it.

 हमारे  दोस्तों  ने  यहां  पर  एक  बहुत  ही  भयानक

 तस्वीर  पेश  करने  की  कोशिश  की  और

 यहां  तक  कहा  कि  शेख  साहब  ने  जो  यह  कानून
 बनाया  है  वह  इसलिए  बनाया  है  कि  अपने

 झाप  को  वे  कायम  रख  सके  |  (व्यवधान  )
 में  चह॒त  सेंसिटिव  हूं  1  मेरे  भाई  कुरेशी  साहब
 अर  दूसरे  भाई,  मैं  सभी  के  नाम  नहीं

 जानती,  करी  कंवरलाल  जी  गुप्त  थे  उन्होंने  यह
 भी  कहा  कि  यह  जो  कानून  है  जिसमें  शेखर

 साहब  ने  कहा  है
 I  shall  not  allow  any  whip  to  be  used.
 Everybody  will  have  free  and  fair
 chance  to  speak  whatever  he  wants  to
 speak  when  the  Ordinance  is  taken
 to  the  legislature  with  all  the  different
 viewpoints  of  the  Government,  Cen-
 tral  Government  and  the  people  of  the
 State  and  other  friends  whoever
 wants  to  put  in  any  suggestion.

 वे  कहने  लगे  यह  तो  ठीक  हूँ  कि  बाहर  से

 छिप  नहीं  दिया  जायेगा  लेकिन  इसमें  उन्हें

 कुछ  ऐसी  बदब  आती  है  कि  प्रन्दर  से  छ्विप

 न  लगा  दिया  जाये  ।  उनको  याद  रखना

 चाहिए  कि  शेव  अन्दुल्ला  वह  इन्सान  हैं

 जिन्होंने  भ्रपनी  तमाम  उम्र  सच्चाई  और

 इमसाफ  के  लिए  झ्ौर  लोगों  की  फ्रीडम  के

 लिए  इस्तेमाल  की  है।  मैं  मोहतरिभ  मेम्वर

 से  पूछना  चाहंगी  कि  किस  किस्म  का  फायदा

 उठाया  गया  उसका  एक्सप्लेनेशन  उनको

 देना  चाहिए  ।  (व्यवधान  )
 यहां  पर  कई  तरह  के  लोग  हैं,  जिन्होंने  शेख

 प्रद्दुलला  साहब  को  प्रपने-अपने  तरीके  खरे
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 बहुती  नीचा  कर  के  दिखलाने  की  कोशिश  की

 है।  लेकिन  जो  उन  को  जानते  हैं,  जो  उन  की

 पोलिटीकल  बैक-ग्राउण्ड  को  जानते  हैं,  उन

 की  सफरिग्ज  को  जानते  हैं,  शायद  ही  कोई

 हिन्दुस्तान  का  फर्दे  ऐसा  होगा,  जिस  को  उस  की

 बबर  नहीं  होगी  t  लेकिन  जिस  वक्त

 इन्सान  में  बुदगर्ज़ी  भ्रा  जाती  है,  जैसा  कि

 यहां  कई  लोगों  में  भ्रा  चकी  है,  जो  इस  किस्म

 की  बात  करते  हैं  कि  शेव्व  प्रब्दुल्ला  अपना

 फायदा  उठाता  है,  उन  को  इस  का  एक््स-

 लनेशन  देना  चाहिए  प्लौर  मैं  श्राप  की  इजा-

 शत  से  इस  का  एक्सप्लेनेशन  लूंगी  ।

 यहां  पर  जितने  साहबान  बोले  हैं,

 बहुत  सा  वक्त  उन्होंने  इस  बात  में  लिया  कि

 ये  सब  कानून  जो  बनाये  गये  हैं--ये  एमरजेंसी
 के  कानन  मींसा  से  ज्यादा  बदतर  हैं।  जब

 कि  मींसा  में  पांच  साल  और  सात  साल  की

 सजायें  हुआ  करती  थीं,  इस  में  दो  या  तीन

 महीने  की  सजा  रबी  गई  है  चेयरमैन

 साहव,  मैं  ये  सब  बातें  लिख  कर  लाई  थी,

 लेकिन  जब  मैंने  देखा  कि  टाइम  बहुत  कभ  है,
 इतने  कम  वक्त  में  इस  को  पढ़ना  फिजूल

 हो  जायेगा  इस  लिए  मैंने  उस  को  नहीं  पढ़ा  |
 लेकिन  यह  बात  साफ़  है  कि  जहां  पांच

 और  सात  साल  के  लिए  बन्द  किया  जाता

 था,  वहां  इस  में  दो  या  तीन  महीने  का  वक्त

 रखा  गया  है।  लेकिन  इस  पर  भी  उन

 भाइयों  ने  नुक्ताचीनी  की  श्रौर  यह  कहा  कि

 जेल-वाले  इन्सान  की  एक  टांग  बाहर  होगी
 तो  दूसरी  टांग  जेल  में  होगी  मैं  आप  को

 श्र्ज  करना  चाहती  हूं  कि  शेव  साहब  इस

 अिस्म  की  ठगी-बाज़ी  में  यर्कीन  नहीं  रबते,

 न  उन्होंने  कभी  ऐसा  काम  किया  और  न

 ठगियों  में  उन्होंने  कभी  अभ्रपना  हाथ  दिया  ।

 इस  चीज  को  शाप  भ्रच्छी  तरह  से  जहन-
 नशीन  कर  लीजिए।  मरे  उन  मोहतरिम
 मेम्बस  को  इस  मुकदहस  हाउस  में  इस  तरह  की

 बात  कहुना  मुनासिद  नहीं  था,  इन्सान  को

 बोलते  बकत  भ्रहतियात  के  साथ  बोलना
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 चाहिए,  सन््जीदगी'  के  साथ  बोलना  चाहिए
 था।  यह  हमारा  कोई  जाती  सवाल  नहीं,
 है,  हमें  श्रपने  लोगों  की  प्राज़ादी,  तमाम

 हिन्दुस्तान  के  लोगों  की  प्राज़ादी,  उनकी

 तरक्की,  उनके  फायदे  इतने  ज्यादा  अजीज

 हैं,  जितनी  जान  भी  ज्यादा  भज़ीज़  नहीं
 होगी  ।

 जिस  वक्त  हम  ने  देखा  कि  बहुत  से

 लोग,  जो  हमारे  दोस्त  हैं,  भ्रज्ञीज़  कहलाते
 हैं,  जिस  बक्त  मुल्क  का  सवाल  भ्राता  है,
 उनकी  खदगर्जी  उन  को  मुल्क  का  काम
 करने  से  रोक  देती  है,  तो  मुझे  इस  उम्र
 में  अपने  बच्चों  को  फ़ोड़  कर  इस  हाउस  में

 ग्राना  पडा,  ताकि  जो  सच्चाई  है,  उस  सच्चाई
 को  जब  तक  मुझ  में  दम  है,  यहां  ज़ाहिर
 कर  दूं।  मुझे  किसी  से  कोई  भी  ग्रज  नहीं

 है,  लेकिन  मैं  जब  से  यहां  भ्राई  हूं,  देव  रही

 हूं  कि  किस  कदर  मेरे  ये  मोहतरिम  मेम्बसे--

 how  the  hon.  Members  of  this  august
 House  have  been  getting  up  and  yell-
 ing  from  all  sides?

 होना  तो  यह  चाहिये  कि  कोई  मेम्बर  अपने

 ख्यालात  का  इजहार  करे  तो  उस  की  बात

 को  सुना  जाये,  फिर  उस  के  खिलाफ़  जो

 बोलने  वाले  हैं  और  जो  उस  के  माफ़िक

 बोलनेले  हैं,  उन  को  बोलने  का  मौका

 दिया  जाय  ।

 That  would  be  a  dignified  way  of  com-
 ing  into  this  august  House  and  speak-
 ing......  But  I  am  very  sorry  to  say
 that  that  has  been  lacking  all  this
 time.

 इतना  ही  मुझे  झाप  से  कहना  था

 मैं  यहां  बोलने  के  लिए  इसलिए  नहीं  उठी

 हूं  कि  मुझे  किसी  से  ग्रज  है,  लेकिन  जिस

 तरह  से  हमारे  कुछ  साथी  यहां  पर  भयानक

 तस्वीर  पेश  करने  की  कोशिश  कर  रहे  थे,
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 [अीमती  झ्कबर  जहां  बेयम]

 खास  तौर  से  वे  मेम्बस  जिन  का  ज्यादा

 ताल्लुक  हमारी  स्टेट  के  साथ  है,  हमारी
 स्टेट  में  हम  भाई-बहिन  हैं,  जितनी  भयानक

 तस्वीर  उन्होंने  पेश  करने  की  कोशिश  की,

 दूसरे  किसी  ने  नहीं  की  होगी।  वही  यह
 कोशिश  करते  हैं  श्रौर  यह  जताने  की  धुन  में

 हैं  कि  शेख  भ्रब्दुल्ला  ने  ऐसा  कानून  बनाया  t

 एक  साहब  ने  तो  यह  कह  दिया  कि  इस  में

 कुछ  ब्  धभाती  है  कि  श्रन्दर  से  कोई  दूसरा

 हिप  चलेगा  t  मैं  यह  कहना  चाहती  हूं
 कि  शेख  प्रब्दुल्ला  ने  बेईमानियों  पर  बुनियाद

 नहीं  रखो  है  झ्पनी  स्टेट  की  या  हिन्दुस्तान
 भर  की,  जिस  की  तरक्की,  जिस  की  फ्रीडम

 या  जिस  की  इज्जत  का  जब  सवाल  उठता

 है,  तो  वे  पश्रपनी  जान  को  भी  कुरबान  करने

 के  लिए  पेश  करते  हैं।  कभी  तो  हमले

 किये  होम  मिनिस्टर  साहब  पर  और  किसी

 साहब  ने  कहा  कि  आप  के  पास  यह  शिकायत

 भ्राई  थी,  आप  के  पास  यह  नोटिस  आया  था

 कि  ऐसा  ऐसा  उन्होंने  किया।  मैं  यह  कहना

 चाहती  हूं  कि  जब  वहां  पर  कोई  ऐसा  कानून

 नहीं  रहा,  जिस  के  तहत  जो  मुजरिम  होता

 उस  को  पकड़ते  झ्ौर  जिस  के  जुमे  का  असर

 मुल्क  पर  पड़ता,  मुल्क  के  लोगों  पर,  मुल्क
 की  तरक्की  पर  और  मुल्क  की  बहदानियत

 पर  पड़ता  t  किस  कानून  के  भनन््दर  हम
 उस  को  पकड़ते  ?  क्या  उस  को  ऐसे  ही

 छोड़  दिया  जाता  ?  अ्रब  शेख  अब्दुल्ला

 कोई  कानून  बनाते  हैं  तो  कहा  जाता  है  कि

 इस  तरह  का  कानून  बना  दिया  ।  जब

 इलेक्शन  हो  रहै  थे  तो  बेग  साहब  ने  एक  बार

 कहा  था  कि  कितना  अच्छां  होता  श्रगर

 रास्ते  खोल  दिये  जाएं  और  कितना  ही  ग्रच्छा

 हो  श्रगर

 goodwill  prevail  between  India  and
 Pakistan

 ओर  वहां  के  रास्ते  खोल  दिए  जाएं।  वह

 भी  एट्रीब्यूट  किया  गया  है  कि  शेख

 अब्दुल्ला  ने  यह  कहा  है  I  इलेक्शन  के
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 जमाने  में  यह  मैंने  कहा  हुआ  है.  कि  सो-

 काल्ड  झाजाद  काश्मीर  के  प्रन्दर  के  लोग  भी

 थ्राएं  और  बोट  दें  {  पाकिस्तान  में  बोट

 देने  का  उनको  हक  नहीं  है,  वे  भी  झा  कर

 वोठ  दें  ।

 They  are  not  Pakistani  nationals.
 They  are  Kashmir  nationals  and  In-
 dian  nationals.

 मुझे  बहुत  अभ्रफ़्लमोस  है  कि  भ्राखीर  टाइम
 में  मुझे  बोलने  का  मौका  दिया  है  t  मुझे

 बहुत  सी  बातें  कहनी  थीं  t

 यहां  पर  यह  भी  जतलाने  की  कोशिश

 की  गई  है  कि  शेख  अब्दुल्ला  ऐसा  कानून
 बना  रहे  है  जिस  की  तह  में  कोई  और  बातें  हैं  ।

 क्या  बातें  हैं  इस  की  तह  में,  यह  बता  दीजिए  ।

 गुप्ता  साहब  जो  यहां  पर  बोले  थे  उन्होंने
 भी  ऐसी  बात  कही  और  वे  कह  कर  चले

 गये  और  एक  दूसरे  हजरत  जम्मू  के  वहां  से

 बोले।  उन  से  और  दूसरे  साहब  जो  बोले

 हैं  उनसे  मैं  पूछना  चाहती  हूं  कि  वे  छिपी

 बातें  क्या  हैं?  इस  के  झलावा  जो  दूसरे

 साहब  हों  जिन  क्  दिमाग़  में  यह  हैं  कि  कोई

 छिपी  बात  है  जो  कि  खुद  इस  किस्म  की  बातें

 करने  के  आ्रादी  होंगे,  वे  ऐसा  एटेक  कर  सकते

 हैं  शेख  अब्दुल्ला  पर  और  कुछ  नहीं  कर

 सकते  ।

 झब  मुझे  मालूम  नहीं  कि  कब  फिर

 श्राप  लोग  इस  पर  डिस्कशन  करेंगे  या  नहीं
 करेंगे  ।  मैं  यह  जानना  चाहती  हूं,  चेयरमेन,

 सर,  कि  फिर  हम  को  मौका  बोलने  का  इस

 मौजू  पर  मिलेगा  या  नहीं  ।  इतना  वक्त

 हो  गया  श्रौर  हम  खामोश  रहे  ।  मैं  और

 मेरे  क््लीग  बड़ी  पेशन्स  से,  बड़े  सकून  से

 सुनते  रहे  और  इतने  महीने  हो  गये,  हमें

 बातें  सुनते  सुनते  और  जो  कुछ  मैंने  देखा  है,

 मुझे,  माफ़  करियेगा,  मैंने  बिल्कुल  साफ़  तौर

 पर,  वाजह  तौर  पर  इस  मुकदहस  हाउस  में

 कह  दिया  ।  इस  मुकहस  हाउस  में  यह  अ्रच्छा
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 होता  अभ्रगर  हम  लोगों  में  एक  डिसिप्लिन

 होता  भौर  हम  बोलते  प्लौर  देखते  fy  हमारी
 बातें  सुनी  जातीं  श्रीर  बाद  में  उन  पर  जबाब

 होता,  या  डिस्कशन  होता  या  उस  पर  बहस  होती  t

 उस  से  हमारे  हिन्दुस्तान  की  इज्जत  बढ़ती  है।

 Every  individual’s  respect  lies  on  the
 way  he  behaves.

 शेख  प्रब्दुला  के  खिलाफ़  कोई  बात

 कहती  है,  तो  वजन  करना  चाहिए,
 जांच  तो  करनी  चाहिए  इन्सान  की

 करतूत  की  और  उस  के  प्रहमोल  की  ।

 जो  कुछ  तीस  साल  में  हम  पर  गुजरी  है

 वह  हम  ही  जानते  हैं  t  ग्राप  हमारे

 भाइयों  पर  तो  उन्नीस  महीने  ही  गुजरी  है  ।

 हम  तीस  साल  तक  इसके  शिकार  रहे  हैं

 इन  मजालिम  के  शिकार  रहे  हैं।  क्या  वही
 शेख  भ्रव्दुल्ला  कोई  ऐसा  कामून  बना  सकता

 है  जो  कि  इन  मज़ालिम  का  शिकार  रहा  है
 जिन  के  बारे  में  भाप  ऊपर  से  कहेंगे  कुछ  और

 उसके  नीचे  कुछ  और  ही  चीज़  होगी  ।

 यह  तो  समझने  झ्ौर  सोचने  की  बात  है

 खुदगर्जी  भें  श्रा  कर  मैं  भी  कुछ  कह  सकती  हूं  1

 लेकिन  मैं  नहीं  कहूंगी  ।  झूठी  बात  हमेशा

 झूठी  रहेंगी  भर  सच्ची  बात  हमेशा  सच्ची

 रहेगी  t

 इलैकशंज़  के  दौरान  में  यह  कहा  गया

 था  लोगों  को  कि  शेख  साहब  के  साथ  कोई

 नहीं  है  और  ऐसा  कह  कर  लोगों  को  धोखा

 देने  की  कोशिश  की  गई  है।  तब  बेंचारे

 शेख  बिस्तर  पर  पड़े  हुए  थे  और  कहीं  कहीं

 जहां  मैं  पहुंच  सकती  थी  पहुंच  जाती  थी

 और  लोगों  से  पूछती  थी  कि  उनका  क्या

 ख्याल  है,  उनका  क्या  करने  को  जी  चाहता

 है।  मुझे  यह  जवाब  मिला  करता  था  कि

 हमारी  जान  भी  शेख  के  लिए  कुर्बान  है,  शेख

 के  कदमों  पर  निसार  है।  जहां  कहीं  मैं

 पहुंची  वहीं  मुझ  से  यही  पूछा  गया  कि  उनकी

 तबीयत  कैसी  है

 सभापति  महोदय  :  आपने  बहुत
 समय  ले  सिया  है।  अब  श्राप  खत्म  करें  1

 SHRIMATI  AKBAR  JAHAN
 BEGUM:  I  want  to  be  excused  be-
 cause  I  hed  been  listening  with  great
 patience  all  this  time  to  all  the  alle-
 gations  made  and  to  all  the  misunder-
 standings  which  have  been  tried  to
 be  created  in  the  minds  of  the  hon.
 Members  of  this  House.  I  want  that
 all  that  should  be  cleared  and  every-
 body  should  frankly  speak  out,  what
 is  all  this,

 ऊपर  से  कुछ  है  लेकिन  उसकी  तह  में  कुछ
 श्रौर  ही  है।  इतना  ही  मझे  प्रज्ञ  करना

 है  .

 SHRI  RAM  JETHMALANI  (Bom-
 bay  North-West):  Mr.  Chairman,  Sir,
 I  am  intervening  in  this  debate  only  to
 bring  peace  to  my  troubled  conscience
 by  publicly  dissociating  myself  with
 some  of  the  ugly  manifestations  of
 tyranny  which  are  becoming  apparent
 in  different  parts  of  the  country.  I
 have  been  troubled  for  quite  some
 time  and  despite  my  bad  health,  I
 have  come  only  to  publicly  record
 my  contempt  and  hatred  for  this  new
 Phenomenon  which,  we  _  thought,
 would  not  arise  so  soon  in  this  country.

 I  must,  Sir,  congratulate  my
 friends,  the  Congressmen  for  having
 become  suddenly  alive  to  the  evil  of
 preventive  detention  law.  I  hope
 their  conversion  is  genuine  and  the
 tears  which  they  are  shedding  now
 are  not  the  proverbial  crocodile  tears.
 But  whatever  be  my  attitude  to  what
 the  Congressmen  did  in  the  past,  it
 must  be  conceded  that  this  law  which
 has  been  brougt  into  force  in  Jammu
 &  Kashmir  is  an  evil  law  and  it  is  the
 moral  and  political  duty  of  every  one
 to  resist  that  law  and  to  bring  about
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 its  repeal.  It  is  no  justification  at  all
 that  Sheikh  Abdullah  was  once  upon
 a  time  a  freedom  ffighter.  There
 seems  to  be,  Sir,  something  in  the
 nature  of  power  which  corrupts  every-
 body.  When  power  comes  in  to  your
 hands,  you  begin  to  misuse  the  power.
 Is  it  or  is  it  not  also  a  fact  of  his-
 tory  that  even  the  Congressmen  were
 once  fighters  for  freedom  and  yet  by
 the  profuse  use  of  the  preventive  de-
 tention  law,  they  brought  about  the
 end  of  democracy  in  this  country.

 Therefore,  merely  the  past  history
 ef  anybody  is  no  guarantee  at  all
 that  he  will  not  bring  in  tyranny  in
 future  and  destroy  democracy.  I  have
 studied  this  ordinance.  I  believe
 that  the  ordinance  is  designed  to  de-
 stroy  democracy  in  Jammu  &  Kash-
 mir  and  more  than  anything  else,  it
 is  designed  to  destroy  the  liberty
 and  the  freedom  of  the  press  in
 Jammu  &  Kashmir.  I  do  not  believe
 that  any  necessity  has  arisen  in
 Jammu  and  Kashmir  for  passing
 this  law.  The  ordinary  powers
 under  the  existing  Criminal  Pro-
 cedure  Code,  whether  of  India  or  of
 Jammu  and  Kashmir,  are  enough  to
 deal  with  the  situation  which  exists
 today  in  any  part  of  the  country.  With
 all  respect  to  our  Home  Minister,  ]
 do  not  accept  the  proposition  that  this
 Parliament  is  not  qualified  to  go  into
 this  problem.  The  Fundamental
 Rights  Chapter  of  the  Indian  Consti-
 tution  applies  to  Jammu  and  Kashmir.
 It  is  the  fundamental  duty  of  this
 Parliament  to  preserve  the  basic  liber-
 ties  of  al]  citizens  of  this  country  in-

 cluding  those  who  reside  in  Jammu
 and  Kashmir.  Preventive  deten-
 tion  is  a  matter  listed  in  the  Union
 List  particularly  when  it  happens  to
 be  connected  with  defence  etc.  and  I
 suggest  that  the  Home  Minister  and
 the  whole  Government  must  exercise
 their  moral  authority  to  bring  about
 a  repeal  of  this  evil  law.  But  what
 pains  me  is  that  our  moral  authority
 to  bring  about  a  repeal  of  this  law  is

 gravely  compromised  by  our  softness

 Ordinance  (M)  376

 to  the  evil  institution  of  preventive.
 detention  in  States  which  are  govern-
 ed  by  our  own  Party.  And  there-
 fore,  this  dichotomy  of  principle  must
 be  speedily  put  an  end  to  and  ff  I
 am  today  critical  of  what  is  being
 done,  I  am  justified,  I  am  fortified  and
 I  am  strengthened  by  my  loyalty  to
 the  manifesto  of  my  Party  of  which
 I.  am  =  proud,  and_=e  shall  ever
 remain  proud  because  our  manifesto
 tells  me  that  we  shall  strive  to  bring
 about  a  repeal  of  all  black  Jaws  and
 this  law  of  Jammu  and  Kashmir  2
 a  black  law

 SHRI  JYOTIRMOY  BOSU:  What
 about  the  existing  MISA?

 SHRI  RAM  JETHMALANI:  I  do
 not  wish  to  justify  any  of  those
 things  and  I  do  wish  to’  suggesf,
 therefore  that  our  moral  authority
 can  only  be  restored  because  our
 moral  authority  will  diminish  very
 speedily  if  we  do  not  dissociate  our-
 selves  from  these  things.  It  is  a  mat-
 ter  of  personal  dissatisfaction  and
 shame  to  me,—I  am  literally  asham-
 ed  of  it—that  we  should  be  prepar-
 ing  a  model  detention  law.  You
 might  as  well  prepare  a  model  of
 tyranny  for  everybody  throughout
 the  country  {o  emulate.  We  shall  be

 lending  the  moral  authority  of  the
 Union  Government  to  State  Govern-
 ments  who  wish  to  practise  tyranny
 in  their  territory.  Therefore,  we
 must  speedily  dissociate  ourselves
 from  anything  of  that  kind.

 Sir,  it  is  said  that  we  are  trying
 to  create  palliatives;  we  are  trying
 to  create  safeguards  by  giving  the

 people  judicial  review,  by  limiting
 the  period  of  detention  and  so  on.
 Let  me  only  say  this  as  a  Jawyer
 that  judicial  review  in  the  field  of

 preventive  detention  is  a  myth.  ft
 is  settled  law  that  once  an  authority
 says  that  so  and  so  in  its  opinion  is

 guilty  of  facts  A  and  B,  the  courts
 have  no  ‘power  to  go  behind  those

 findings,  however  bad  those  findings
 be.  and  however  flimsy  the  material
 be  on  which  the  findings  are  based
 Therefore,  merely  to  say  that  there  is
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 a  power  of  interference  of  courts  is
 really  to  deceive  oneself  because  I
 have  found  in  my  practice  that  ulti-
 mately  the  courts  are  constrained  to
 set  aside  the  detention  orders  on  the
 basis  of  technicalities—you  have  to

 (find  a  technicality  here  and  a  techni-
 cality  there—with  the  result  that
 sometimes  in  cases  of  greater  evi-
 dence,  detention  orders  are  set  aside
 ang  in  cases  of  lesser  evidence  de-
 tention  orders  are  upheld  which
 brings  the  whole  administration  of
 justice  in  disrepute.  I,  therefore,  ap-
 peal  to  the  Home  Minister  for  whom
 I  have  the  greatest  respect  in  the
 name  of  humanity,  I  appea]  to  him
 in  the  name  of  rule  of  law  and  I  ap-
 peal  to  him  jn  the  name  of  our  ma-
 nifesto  that  he  should  exercise  his
 moral  authority  and  bring  about  a
 speedy  termination  of  such  laws
 wherever  they  exist.
 8  hrs.

 SHRI  CHITTA  BASU  (Barasat):
 Mr.  Chairman  Sir,  I  think  this  House
 is  seized  of  the  fundamental  question
 of  the  democratic  rights  and  civil]  li-
 berties  and  with  that  aspect  in  view
 the  whole  Public  Safety  Ordinance  has
 to  be  considered.  There  is  no  doubt
 about  the  fact  that  this  particular  Pub-
 lic  Safety  Ordinance  promulgated  by
 the  Jammu  and  Kashmir  Government
 constitutes  an  assault  on  the  democra-
 tic  rights  and  civil  liberties  of  |  the
 citizens,  Since  I  do  not  have  much
 time  at  my  disposal  I  shall  not  go  into
 the  detailed  analysis  of  the  clauses  of
 the  Ordinance  and  the  analysis  of  the
 powers  that  this  particular  Ordinance
 seeks,  ‘ut  I  would  only  say  that  this
 measure  is  a  draconian  one.  There  is
 no  doubt  about  it.  This  measure  gene-
 rally  tends  to  invite  ihe  comment  that
 it  is  something  like  the  promulgation
 of  Emergency  in  a  particular  State,  be-

 cause  at  the  present  moment  the  free-
 dom  of  the  Press  has  been  completely
 destroyed  by  the  Ordinance,  and  the

 civil  liberties  of  the  citizen  very  seri-

 ously  curbed.  It  would  not  be  an  ex-

 aggeration  to  say  that  the  night-marish
 days  of  Emergency  through  which  we

 passed  for  9  months  are  sought  to  be

 resurrected  in  Jammu  and  Kashmir.

 We  have  got  the  highest  regard  and
 esteem  for  Sheikh  Abdullah,  who
 fought  for  the  freedom  of  the  country
 and  who  fought  against  the  forces  of
 communalism—who  wag  and  still  is  up-
 holding  the  cause  of  secularism.  I
 agree  that  Kashmir  situated  as  it  is,
 should  enjoy  some  special  powers  as
 enshrined  in  Article  370  of  our  Cons-
 titution,  There  is  no  quarrel  on  that
 issue;  but  I  must  say  with  all  respect
 and  regard  to  Sher-e-Kashmir  that  the
 fundamental  question  which  we  are
 discussing  to-day  is  not  the  internal
 administration  of  Kashmir;  nor  are  we
 discussing  the  right  to  autonomy  or  the
 question  of  more  powers  to  the  Kash-
 miris.  What  we  are  concerned  about
 to-day,  is  the  matter  of  fundamental]
 rights,  freedom  of  the  Press  and  civil
 liberties  of  the  people.  To  me  it  ap-
 pears  that  the  Ordinance  puts  severe
 curbs  on  the  ideals  which  we  cherish
 most.  They  were  snatched  away  re-
 cently  from  us;  and  they  have  been
 restored  after  a  great  struggle  through-
 out  the  country.  Therefore  we  are  not

 prepared  to  give  away,  once  again.
 those  rights.  The  danger  is  not  only
 in  Kashmir  in  so  far  as  democratic
 rights  and  civil  liberties  are  concerned.
 I  am  in  complete  agreement  with  Mr.
 Jethmalani  when  he  says  that  there  are

 onslaughts  on  the  democratic  rights
 and  civil  liberties  in  other  parts  of  the

 country  also..  While  I  give  my  opinion
 regarding  the  Public  Safety  Ordinance
 of  J.  &  K.,  I  cannot  shy  away  from

 giving  my  opinion  about  the  Public
 Disorder  (Prevention)  Ordinance  pro-
 mulgated  by  the  Madhya  Pradesh  Gov-

 ernment,  which  is  popularly  called  the
 mini-MISA-—which  also  provides  for

 detention  without  trial.  In  this  case

 I  would  also  like  to  join  my  voice  with

 that  of  Shri  Jethmalani,  when  he  says
 that  the  fundamental  source  of  power
 for  the  Government  of  India  still  re-

 sides  in  article”  22  of  the  Constitution

 itself,  which  provides  for  preventive
 detention,  or  detention  without  trial.  I

 take  this  opportunity  to  say  that  this

 must  go.  We  are  against  any  detention

 without  trial.  So  far  as  I  understood.

 the  position  of  the  Home  Minister  and
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 the  Prime  Minister  too,  their  position
 go  far  is  that  the  Kashmir  Ordinance
 is  good,  though  there  has  been  a  cer-
 tain  undesirable  tooth.  They  also  hold
 the  view  that  the  necessity  is  there
 for  detention  without  trial.  That  is
 the  case  of  the  Central  Government
 with  regard  to  the  Madhya  Pradesh
 Ordinance  or  mini  MISA  also,

 As  I  have  made  clear  we  are

 thoroughly  opposed  to  the  idea  of  hav-
 ing  in  our  Constitution  a  provision  for
 detention  without  trial.  Now  the  time
 has  come  for  its  deletion.  And  when
 I  say  this,  I  do  not  speak  of  my  voice
 alone.  I  would  like  to  quote  what  the
 General  Secretary  of  the  Janata  Party
 very  recently  said,  while  giving  his

 opinion  or  the  party’s  opinion  rather,
 regarding  the  Ordinance  in  Jammu  and
 Kashmir,  and  Madhya  Pradesh  too.  I
 am  referring  to  the  statement  of  Shri
 Madhu  Limaye,  where  he  says  “we  are

 thoroughly  opposed  to  preventive  de-
 tention  whether  it  is  in  Jammu  and
 Kashmir,  or  in  Madhya  Pradesh.”  We
 have  also  the  opinion  of  the  President
 of  the  Janata  Party,  Shri  Chandra-
 sekhar  an  hon.  Member  of  this  House.
 Therefore,  when  I  see  the  Government
 of  India’s  position,  particularly  the
 stand  taken  by  the  Home  Minister  and
 the  Prime  Minister  that  it  is  enough
 to  have  some  changes  in  the  Ordinance,
 both  in  Jammu  and  Kashmir  and  Ma-
 dhya  Pradesh,  I  want  to  say  and  J  hope
 the  House  will  join  me  when  I  say  that,
 the  Government  of  India  should  make
 a  very  strong  plea  take  a  very  firm
 stand,  saying  that  we  are  opposed  to
 any  kind  of  detention  without  trial.  be-
 cause  the  entire  Janata  Party  is  com-
 mitted  to  eliminate  all  black  laws  from
 the  statute  book.

 Lastly  I  would  urge  upon  the  Gov-
 emment  of  Jammu  and  Kashmir  that
 they  have  got  the  verdict  of  the  people
 of  Jammu  and  Kashmir.  The  people
 of  Jammu  and  Kashmir  are  democra-
 tic,  end  they  have  unleashed  democra-
 tic  forces,  the  forces  of  secularism  and
 nationalism  which  can  be  the  only
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 guarantee  against  the  forces  of  disrup-
 tion,  espionage,  and  anti-national  for-
 ces.  I  would  like  to  know  from  the
 Government  of  Jammu  and  Kashmir
 why  instead  of  relying  upon  democra-
 tic  methods,  instead  of  relying  upon
 the  nationalist  and  secular  forces,  the
 lion  of  Kashmir  has  taken  resort  to  a
 power  which  is  still  condemned  by  all
 which  is  the  path  chosen  by  my  hon.
 friend,  Shri  Qureshi  or  the  erstwhile
 Congress  regime,  which  is  the  path  of
 tyranny  the  path  of  autocracy  and
 dictatorship.  I  submit  that  the  demo
 cratic  people  of  Jammu  and  Kashmir
 should  not  use  that  path,  They  should
 rely  more  and  more  on  democracy,  on
 the  forces  of  secularism  and  nationa-
 lism.  With  these  words,  I  hope  this
 august  House  will  communicate  _  its
 views  to  the  Chief  Minister  of  Jammu
 and  Kashmir  and  request  him  to  drop
 this  black  measure.

 DR.  KARAN  SINGH  (Udhampur):
 Mr,  Chairman  Sir,  the  Jammu  &  Kash-
 mir  Public  Safety  Ordinance  stands
 universally  condemned  in  the  country,
 by  every  political  party  except,  of
 course  the  National  Conference,  by  all
 shades  of  public  opinion  by  journalists
 and  by  all  right-thinking  people  throu-
 ghout  the  country.  And  for  good  rea-
 sons  because,  firstly,  it  goes  against  the
 political  climate  in  this  country  since
 the  last  General  Elections.  _  It  {s  un-
 necessarily  harsh  and  Draconian!  it
 provides  for  detention  without  trial—
 no  grounds  no  Advisory  Committee  no
 right  to  move  the  courts—for  two  years
 and,  as  my  friend,  Mr.  Jyotirmoy  Bosu
 has  said  it  is  possible  to  extend  the
 two  years  ad  infinitum.  It  makes  a
 mockery  of  the  sacred  concept  of
 freedom  of  press  and  to  that  extent  it
 goes  even  beyond  the  MISA  and  it  even
 violates  one  of  the  very  important
 ethical  standards;  that  is,  a  journalist
 never  reveals  his  sources,  but  in  this
 Act  here  we  have  a  provision  whereby
 a  journalist  can  be  arrested  and  he  can
 be  forced  to  reveal  the  sources  with-
 out  any  remedy;  the  only  appeal]  is  to
 Government  and  Government  itself  is
 to  decide  the  appeal.
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 I  am  aware  that  the  time  is  limited.
 I  do  not  want  to  go  into  very  great
 details,  into  the  various  provisions,  but
 I  will  say  that  this  law  has  been  uni-
 versally  condemned  and  I  would  like

 ,  to  point  out  one  fact  which  has  not
 been  mentioned  by  any  of  the  previous
 speakers;  that  is,  the  circumstances
 under  which  this  Ordinance  was  issued.
 We  are  told  that  the  Acts  which  were
 in  force,  including  the  Defence  and  the
 Internal  Security  of  India  Acts  and  the
 MISA  expired  on  the  27th  September.
 On  the  27th  September.  the  Jammu  &
 Kashmir  Legislature  was  in  session.
 The  Session  lasted  from  8th  Septem-
 ber  to  5th  October.  If  there  was  going
 to  be  this  grave  lacuna,  if  the  security
 of  the  State  and  the  nation  was  going
 to  be  so  gravely  threatened  may  I
 respectfully  enquire  why  the  Govern-
 ment  of  Jammu  and  Kashmir  had  not
 prepared  a  proper  Bill  and  why  it  did
 not  bring  it  before  the  Legisjature
 which  was  in  session  when  the  previ-
 ous  Acts  lapsed?  That  was  not  done.
 The  Legislature  was  allowed  to  rise
 sine  die  and  then  one  month  later,  on
 the  29th  Octobar,  by  an  Ordinance....

 SHRI  JYOTIRMOY  BOSU.-  Which
 year?

 DR.  KARAN  SINGH:  The  same  year.
 The  previous  Acts  lapsed  when  the
 Legislature  was  in  session.  Instead  of
 bringing  forward  a  Bill  after  that  this
 Ordinance  was  brought  in.  I  must  say
 that  the  way  in  which  it  was  done  also
 jeads  to  a  certain  public  reaction  and
 to  a  certain  suspicion  with  regard  to
 the  motives.

 Justifications  have  been  given  by  the
 Jammu  &  Kashmir  Government.  A
 great  dea)  has  been  said  about  security.
 I  may  respectfully  submi!  that  I  am  as
 aware  as  anybody  else  of  the  security
 requirements  of  the  State.  having  had
 the  privilege  of  being  the  Head  of  the
 State  for  as  long  as  8  years.

 My  friend,  Mr.  Jyotirmoy  Bosu,
 who  is  going  to  reply,  will  show  me
 the  courtesy  of  listening  to  what  I

 am  going  to  say.  My  friend,  Mr.
 Jyotirmoy  Bosu,  referred  to  some-
 thing  that  happened  when  I  was
 Sadar-i-Riyasat.  I  do  not  want  to  go
 into  that.  All  I  would  like  to  say  is
 that  I  became  Sadar-i-Riyasat  at  the
 age  of  2l,  and  whatever.I  did  in  my
 capacity  as  Sadar-i-Riyasat  I  did  in
 what  I  considered  to  be  broader  na-
 tional  interest  and  I  stand  by  it;  I
 did  it  entirely  in  the  interest  of  the
 nation,  and  that  has  been  my  sole
 guiding  force.  |  do  not  think  that  Mr.
 Jyotirmoy  Bosu,  who  is  normally  so
 congenial,  so  charitable,  had  any  real
 necessity  to  bring  up  and  take  a  very
 angry  attitude  with  regard  to  my
 work  as  Sadar-i-Riyasat.  I  am  aware
 that  the  CPM  does  not  believe  at  all
 in  preventive  detention,  perhaps  be-
 cause  they  prefer  preventive  liquida-
 tion.

 I  may  now  go  on  to  the  next  justifi-
 cation  that  has  been  given.  The  ques-
 tion  of  regional  problems  of  the  State
 is  also  sometimes  being  brought  up.
 There  are  three  regions  of  the  State—
 Jammu,  Kashmir  and  Ladakh—and
 they  have  their  own  problems.  But  I
 would  respectfully  submit  that  these
 problems  have  to  be  dealt  with  in  a.
 political  manner  and  they  cannot  be
 dealt  with  by  brandishing  a  stick.  When
 we  were  in  the  Government  we  set  up
 the  Gajendragadkar  Commission  and
 their  recommendation  suggested  a
 political  approach  to  the  regional  pro-
 blem.  But  Sheikh  Abdullah,  while  he
 promised  autonomy  to  the  regions,  re-
 pudiated  the  Gajendragadkar  Com-
 mission’s  recommendation.  That  was
 an  unwise  decision,  but  I  do  not  want
 to  go  into  that  because  this  Ordi-
 nance  has  _  nothing  to  do  with
 the  regional  problems,  This  Ordi-
 nance  affects  adversely  the  rights  of
 the  people  of  Jammu,  Kashmir  and
 Ladakh  and,  therefore,  the  bogey  of
 regionalism  or  separatism  is  not  valid
 here.

 Therefore,  what  is  the  real  reason
 behind  this?  It  is  very  difficult  to
 say.  Several  things  come  to  my  mind.
 When  the  Jammu  and  Kashmir  Gov-
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 ernment  banned  the  entry  of  two  Jul-
 lundur  Dailies  under  the  Jammu  and
 Kashmir  Customs  Act,  the  Supreme
 Court  said  that  it  was  not  a  correct
 decision.  Could  it  be  a  reaction  to
 that  decision  or  advice  of  the  Sup-
 reme  Court  that  the  Jammu  and

 Kashmir  Government  felt  that
 they  should  be  armed  with  these
 extraordinary  powers?  Again,  the
 low-paid  employees  have  been  agitat-
 ing  for  a  long  time.  Could  it  be  that
 these  powers  are  going  to  be  used
 against  them?  Could  it  be  that  it  is  an
 attempt  to  over-awe  political  opposi-
 tion  or  could  it  simply  be  that  Sheikh
 Abdullah  has  been  the  victim  of  bad
 advice  by  people  whom  he  has  chosen
 to  advise  him  in  these  matters  and  he
 has  not  taken  the  trouble  cf  consult-
 ing  people  who  may  perhaps  know
 what  the  solution  to  this  problem  is?

 Despite  our  political  differences  for
 over  a  quarter  of  a  century,  I  have
 a  personal  regard  for  Sheikh  Abdullah
 and,  if  I  may  say  so,  even  a  deeper
 regard  for  Begum  Sahiba  who  spoke
 earlier.  I  have  no  personal  ill-will
 whatsoever  against  Sheikh  Abdullah;
 he  is  one  of  the  veterans  of  the  Free-
 dom  movement  in  this  country  and  I
 speak  more  in  sorrow  than  in  anger.
 I  feel  that  Sheikh  Sahib  has  been
 either  misguided  or  misled  and  it  has
 been  posed  to  him  that  without  this
 his  authority  would  be  eroded.  I  would
 like  to  appeal  to  him  on  the  Floor  of
 this  House  that  he  should  not  stand  on
 prestige  in  this  matter.  Let  him  amend
 the  Ordinance:  let  him  set  up  Advisory
 Boards:  Let  him  make  provision  for
 giving  grounds:  let  him  reduce  the
 Period  of  detention:  let  him  eliminate
 the  objectionable  press  curbs;  let  him
 do  all  that  with  good  grace  and  then
 bring  the  ordinance  before  the  Jammu
 and  Kashmir  Assembly,

 I  speak  with  due  deference  to  Begum
 Sahiba,  Nobody  really  attacked  Sheikh
 Abdullah,  but  she  was  rather  sensitive
 to  the  criticism.  The  National  Confe-
 rence  won  with  an  impressive  majority
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 in  the  State  Assembly  although  it  re-
 ceived  only  46.2  per  cent  of  the  popular
 vote,  (and  that  too  largely  confined
 to  one  of  the  three  regions),  but  any-
 how  they  have  a  majority.  I  would  say
 that  Sheikh  Abdullah  owes  it  to  the
 Assembly  and  to  the  nation  to  take  it
 upon  himself  to  rise  to  the  occasion,  to
 appreciate  the  depth  and  width  of  the
 opposition  to  this  measure  and  to  re-
 vise  it  and  bring  it  before  the  State
 Assembly  a  revised  Ordinance  as
 quickly  as  possible.

 I  had  a  great  deal  to  say  which  I
 will  not  be  able  to  do,  but  I  would  like
 to  say  one  thing  at  least.  Shri  Charan
 Singh  is  here.  First  of  all,  I  would  say
 that  his  attitude  (which  he  manifested
 through  his  brief  intervention)  that
 this  House  is  not  competent  to  deal
 with  this,  is  very  unfortunate.  May  I
 submit  that  the  50  lakh  people  of  Jam-
 mu  and  Kashmir  are  as  much  Indian
 citizens  as  any  other  citizen  of  the
 nation  and  that  this  Parliament  which
 is  the  highest  forum  of  the  nation  has
 not  only  every  right  but  every  duty

 ‘to  look  into  the  problem  when  the
 rights  of  50  lakh  people  of  Jammu
 and  Kashmir  are  in  jeopardy.  The  atti-
 tude  of  the  Government  of  India  has
 been  disappointing.  First  of  all  they

 said  that  the  State  Government  is  com-

 petent  to  pass  the  law  and

 then,  when  they  saw  the  _  reac-

 tion  all  round  they’  said  that

 there  are  some  exceptional  features

 and  therefore  they  advised  them.  I  am

 sorry  about  this,  The  Home  Minister

 must  try  to  exercise  some  moral  autho-

 rity,  He  has  heard  what  one  Member

 from  his  own  Party  has  said.  It  is  no

 use  simply  brushing  the  matter  aside

 and  saying  that  the  Jammu  and  Kash-

 mir  Government  is  competent.  Nobody

 has  questioned  the  constitutional  com-

 petence  of  the  Jammu  and  Kashmir

 Government,  but  morally  and  politi-

 cally  it  is  the  duty  of  the  Govern-
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 ment  of  India  to  intervene  and  to

 advise  Sheikh  Sahib  in  very  firm  terms

 to  please  understand  what  the  prob-
 lem-is  and  to  take’  the  _  initiative.

 Sheikh  Sahib  has  been  through  many

 ups  and  downs  in  his  life,  Here  is  a

 moment  when  he  is  in  power;  let  him

 rise  to  the  occasion  and  let  him  show

 once  again  that  he  is  above  petty  con-

 siderations.  If  he  does  that,  it  will  not

 only  be  good  politics,  but  it  will  also

 be  good  morality.

 SHRI  P.  K.  KODIYAN  (Adoor::  Mr.

 Chairman,  Sir,  I  rise  to  voice  my
 disapproval  of  the  Public  Safety  Orai-
 nance  issued  by  the  Jammu  and  Kash-
 mir  Government.  Since,  I  have  no
 time,  I  do  not  want  to  go  into  the
 details,

 Any  legislation  which  tries  to  curb
 the  democratic  freedom  of  the  citizens
 and  takes  away  the  freedum  of  the
 press  will  have  to  be  opposed  bv  all
 democratic  elements  in  the  country.  I
 do  not  agree  with  the  attitude  of  the
 hon,  Home  Minister  towards  this  pat-
 ticular  issue.  He  has  in  nis  staternent
 mentioned  that  certain  features  we
 very  unhealthy  and  unhappy,  that  is
 detention  for  a  period  of  two  years
 without  indicating  the  grounds  and  the
 curbing  of  the  freedom  of  the  Press
 otherwise  he  has  given  an  impression
 that  it  is  a  good  and  necessary  /egisla-
 tion,

 Such  an  ordinance  is  not  confined  to
 this  region  only;  as  some  hon.  Mcmbers
 have  already  pointed  out,  the  Madhya
 Pradesh  Ordinance  is  also  there,  What-
 ever  be  the  justification  for  a  particu-
 lar  measure,  if  it  tries  to  curb  the
 freedom  of  the  citizens  and  th»  press,
 it  will  have  to  be  opposed  and  dis-
 couraged,  Shri  Kanwar  Lal  Gupta  was
 ‘talking  about  a  model  legislation,  I
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 do  not  agree  to  that.  The  hon.  Home
 Minister  should  make  it  clear  whether
 hig  Party  and  the  Government  stand  by,
 the  pledge  that  they  had  given  to  the
 people  of  India  that  if  they  came  to
 power  after  the  elections,  they  would
 repeal  all  black  laws  including  MISA.
 The  Vice-President,  acting  as  FPresi-
 dent,  in  his  Address  to  the  joint  Ses-
 sion  of  both  the  House  in  March  this
 year  had  given  an  assurance  that  all
 such  Acts  particularly  MISA  will  be
 reviewed  with  a  view  to  repealing
 them.  Eight  months  have  passed,  but
 still  MISA  yemains  there  What  is  the
 answer  of  the  Government  to  this?

 In  some  of  the  States  though  there
 is  no  legislation  like  mini  MISA.
 certain  highly  objectionable  things  are
 still  happening.  I  want  to  bring  to  the
 notice  of  this  House  that  on  28th  Octo-
 ber  this  year,  the  General  Secretary
 of  the  All-India  Students  Federation,
 Mr.  Aziz  Pasha  and  400  of  his  col-
 leagues  were  arrested  in  Patna  for
 organizing  a  demonstration  protesting
 against  unemploment,  high  prices  etc.
 Since  then,  they  are  under  detention.
 I  do  not  know  whether  they  are  held
 under  MISA  or  any  such  acts.  They
 have  not  been  produced  jefore  the
 court  and  the  Government  have  not
 given  any  explanation  for  that.  Two
 weeks  back,  three  girls  among  the  ar-
 rested  persons  were  released  by  the
 High  Court  of  Patna  on  writ  petition.
 Two  weeks  have  passed  since  thcir  re-
 lease  but  Pasha  and  his  colleagues  are
 under  detention.  |  would  request  the
 hon.  Home  Minister  to  put  an  end  to  the
 confusion  on  this  issue  and  the  politi-
 cal  prevarication  in  which  Janata  Party
 leaders  are  indulging  themselves  over
 this  issue.  I  know  some  members  of  the
 Janata  Party  are  opposing  it,  some  are
 suppcrting  it  and  some  are  talking  of
 mode}  legislation.  Please  put  an  end  to
 it,  We  are  opposed  to  the  very  princi-
 ple  of  preventive  detention,  We  are
 opposed  to  the  principle  sf  MISA.  I
 would  request  the  hon.  Home  Minister
 to  come  with  courage,  to  bring  legisla-
 tion  to  repeal  MISA  and  other  draco-
 nian  measures  without  any  further
 delay...
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 MR,  CHAIRMAN:  Is  it  the  desire  of
 the  House  to  extend  the  time  upto
 19.00  hrs?

 HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  Mr,  Bosu,  how
 much  time  will  you  take?

 SHRI  JYOTIRMOY  BOSU:  Five
 minutes.  If  the  reply  is  clear  cut,  I
 will  forego  my  right  of  reply.

 गह  मंत्रो  (शी  चरण  खि)  :  सभापति

 महोदय,  4  बजे  से  6  बज  तक  के  लिए  यह
 डिब्रेंट  रखी  गई  थी  |  इसलिए  हमने  6  बजे  से

 हिन्दी  समिति  की  मीटिंग  रख  ली  यह  उसकी

 पहली  मौिग  है।  इसलिए  में  य.  दा  रहा
 था  कि  6  बजे  बहस  खत्म  हो  जाए  वरना  मै

 डिस्कशन  को  विदहोल्ह्ड  नहीं  करना  चाहता  7

 सभापति  महोदय  :  दो  मिनट  जो  मानतीय

 सदस्य  जम्म्  5  हैं,  उनको दे  देते  हैं  और  ठीक

 साढ़े  छः  बजे  मंत्री  जी  बोलेंगे  ।

 श्री  बलदेव  सिह  जसरोतिया  ।

 क्री  बलइब  सिठ  जसरोतिया  (जम्मू)  :

 सभापति  महोदय,  यह  कहा  जाता  है  कि  जम्मू
 कश्मीर  के  भ्रन्दर  एं  से  हालात  थे  जिनकी  वजह

 से  यह  भ्राडिनेंस  लाना  पड़ा  झौर  वहां  पर  कोई

 कानून  नहीं  थे  जिन  से  उन  हालात  से  निपटा

 जाता  |  में  हाऊस  की  तवज्जह  उन  दो  कानूनों
 की  तरफ  दिलाता  चाहता  हूं  जोकि  जम्मू-
 काश्मीर  के  अन्दर  मौजूद  हैं  ।  उनमें  एक  कानून है

 Egress  Internal  Movement

 Ordinance  948  and
 Agent

 यह  दूसरा  कानूत  है।  ऐसे  वाकयात  इन  कानूनों

 के  तहत  मीट  किये  जा  सकते  थे  क्योंकि  उनमें

 डेय  पनिशमेंट  तक  प्रोवाइड  किया  हुप्ना  है  ।

 उन  कानूनों  के  तहत  कोई  श्रादमी  जो  पाकि-

 स्तान  का  हो  ओर  उसका  मूवमेंट  दुश्मनाना _
 है  तो  उसको  सजा  दी  जा  सकती  है  भौर  प्राज

 भी  वे  कानून  एलाइव  हैं  ।  इसलिए  कौन-सी

 Enemy
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 जबाजियत  है,  कौन  सी  सदश्कत  है,  जिसकी

 वजह  से  ऐसे  वक्त  में  इस  आड्डिनेंस  को  लाना

 पड़ा  ।  रियासत  जम्मू-काश्मीर  के  श्रन्दर  ऐसे
 कौन  से  हालात  थे  जितकी  वजह  से  इस  तरह
 के  आडिनेंस  को  लाना  पड़ा  ।  मैं  हाऊस  का
 ज्यादा  वक्त  न  लेते  हुए  यह  कहना  चाहता  हूं
 कि  इस  तरह  के  श्रा  डिनिंस  की  कोई  जरूरत  नहों
 थी  ।  में  संक्शन  2  के  सब  सैक्शन  40

 की  तरफ  तवज्जह  दिलाना  चाहता  हुं,  जिस

 में  'प्रिजूडोशियल  एक्ट”  के  माईने  हैं  ।

 “Any  report  that  may  be  true  or  false”.

 यानी  कोई  आदमी  सच  भी  कहता  है,  उसे

 सच  कहने  की  इजाजत  नहीं  है  1  दुनिया  के

 सब  मजहब  कहते  हैं  कि  सच  बोलो,  लेकिन

 जम्मू-काश्मीर  के  अन्दर  ऐसी  बात  नहीं  है  ।

 यह  जो  झा्डिनेंस  है  इसनें  क्या  लीगल  जवा-

 जियत  है।  मेरे  दूसरे  दोस्तों  ने  बहुत  कुछ  कहा

 है।  में  इस  हाऊस  की  तवज्जह  जम्मू-काश्मीर
 के  उन  कैबिनेट  मिविस्टरों  की  तरफ  दिलाना

 चाहता  हूं  जिनका  पिछले  वक्त  बहुत  घिनौना

 झ्ौर  हैरावना  रोल  रहा  है  |  1965  के  श्रन्दर

 पाकिस्तान  से  जम्मू-ऋश्मीर  के  भ्रन्दर  उस

 के  इलाके  को  जिन  लोगों  ने  झआकोपाई  किया,

 वे  वहां  पर  हैं  लेकिन  पाकिस्तान  के  पे-रोल

 पर  965  से  967  तक  रहे  हैं  और  वे  यहां

 पर  गड़बड़  करना  चाहते  थे  ।  अभ्र॒ल-फोह  के

 दिन  उनको  रिलीज  कर  दिया  गया,  वहां  की

 इस  सरकार  ने  उनको  छोड़  दिया  और  पोली-

 टीकल  तौर  पर  और  एकोनोमिक  तौर  पर

 गंवन  मेंट  सविस  के  अन्दर  एडजस्ट  किया  |  मैं

 इन  हालात  में  हाऊत्त  की  तवज्जह  इस  तरफ

 दिलाना  चाहता  हूं  कि  प्रार्डिनेंस  उन  लोगों

 के  लिये  है  जो  रिफ्यूजी  बन  कर  आ्ाये  हैं  और

 जो  आज  तक  भी  बसाये  नहीं  जा  सके  हैं  भौर

 बे  एजीटेट  न  कर  सकें,  या  श्रनएम्पलायड  लोगों

 के  लिये  है,  एक्स-सविसमैन  के  लिये  है,  लो  पेड

 गवर्नमेंठ  सर्वेट्स  के  लिए  है  जो  अपनी  एसो-

 सिएशंज  के  जरिये  से  भ्रपनी  मांगों  को  सामने
 रखना  चाहते  हैं,  या  उन  लोगों  के  लिए  जो

 इस  प्रकार  का  वातावरण  वहां  पर  पैदा  करना
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 चाहते  हैं  कि  जिससे  रियासत  की  सामलियत
 कायम  रहे  ।  इसकी  क्लाज  रिजनल

 इम्बैलेंसिस  का  भी  जिक्र  किया  गया  है  7  भगर

 रिज़नल  इम्बेंलेंसिस  झ्ाज  भी  हैं  तो  में  पूछता

 चाहता  हूं  कि  इसके  लिए  जिम्मेवार  कौन  है  ?

 सरकार  ही  तो  इसके  लिए  जिम्मेदार  है  ।

 झ्रगर  लोग  इसके  बारे  में  आवाज  उठाना

 चाहते  हैं  तो  श्राप  उनकी  श्रावाज  को  बन्द  क्यों

 करना  चाहते  हैं  1  जम्मू  काश्मीर  की  एकता

 को  कायम  रखने  वाले  महाराजा  गुलाब  सिंह

 पहले  व्यक्ति  थे  ।  952-53  की  पूरी  लड़ाई

 ही  एकता  बनाए  रखने  के  लिए  लड़ी  गई  थी  ।

 लद्दाख  को  अ्रगर  कोई  शिकायत  है  तो  उतकी

 ग्रावाज  को  दबाने  के  लिये  यह  गाड्डिनेंस

 क्यों  लाया  गया  है  1  हम  लोग  ऐसे  हालात

 बिल्कुल  पैदा  नहीं  करना  चाहते  हैं  कि  जिनमें

 रिजनल  इम्बैलेंसिस  हों  ui लेकिन  श्राज  वहां

 की  सरकार  इसकी  आड़  में  लोगों  का  मुंह

 बन्द  करना  चाहती  है  ताकि  कोई  इन  रिजनल

 इम्बैलेंसिस  के  बारे  में  बोले  नहीं  श्रोर  बोले

 तो  उसके  लिए  यह  आड्डिनेंस  है

 इन  शःदों  के  साथ  मैं  श्रापको  धन्यवाद

 देता  हूं  और  अपनी  बात  समाप्त  करता  हूं

 SHRI  ABDUL  AHAD  VAKXIL  (Bara-
 mulla)  :  Sir,  please  give  me  a  chance.
 I  want  to  speak.  There  are  certain

 very  serious  issues.

 MR.  CHAIRMAN:  What  should  we
 do?  There  is  no  time.  J  have  called  the
 hon,  Minister,  Please  sit  down.

 SHRI  ABDUL  AHAD  VAKIL:  It  is
 not  doing  full  justice  to  the  discus-
 sion,

 MR,  CHAIRMAN:  Please  appreciate

 Es
 uificulty.  What  can  I  do?  I  can't

 €lp,

 \
 SHRI  ABDUL  AHAD  VAKIL:  There

 Te  certain  serious  issues  which  have
 hot  been  touched  at  all.

 MR.  CHAIRMAN:  Next  time  you
 will  have  chance.

 SHRI  ABDUL  AHAD  VAKIL:  It  is
 not  a  question  of  ‘next  time’,  You
 should  accommodate  all  and  everybody,

 MR.  CHAIRMAN:  From  your  side
 the  hon.  lady  member  spoke  and  I
 gave  her  20  minutes’  time.  I  have  now
 called  the  hon.  Home  Minister.

 SHRI  ABDUL  AHAD  VAKIL:  This
 attitude  is  pro-government;  I  tell  you;
 I  am  compelled  to  say.

 MR.  CHAIRMAN:  Pro-Government
 or  anti-Government  is  not  the  ques-
 tion,  You  must  appreiate  my  difficul-
 ty.

 SHRI  ABDUL  AHAD  VAKIL:  You
 have  to  accommodate  everybody  he-
 cause  there  are  serious  points  which
 have  been  raised.  May  I  know  your
 ruling  on  the  point  whether  all  others
 who  are  on  the  speakers’  list  will  be
 heard  or  not?

 MR.  CHAIRMAN:  No.  It  is  not
 necessary  that  I  should  call  everybocy,
 whoever  is  in  the  list.  From  vour
 Group,  I  have  already  given  chance  to
 her,  She  has  taken  20  minutes.  I  have
 given  full  consideration.  You  cannot
 question.  You  please  sit  down.

 SHRJ  ABDUL  AHAD  VAKIL:  This
 is  injustice.

 MR.  CHAIRMAN:  Whether  it  fs  jus-
 tice  or  injustice  I  cannot  help,  That  is
 why  I  have  extended  time  on  my  own,
 I  thought  that  it  is  a  very  important
 subject.

 SHRI  ABDUL  AHAD  VAKIL:  १
 strongly  protest.

 MR.  CHAIRMAN:  The  hon.  Honie
 Minister.

 गृह  संत्री  (श्री  चरण  सिह)  :  जम्मू
 काश्मीर  के  अध्यादेश  के  श्रं,चित्य  पर  यह

 बहस  हुई  है।  दो  घंटे  इसके  लिए  रखे  गये  थे  ।
 वहां  पर  भ्रभी  नजरबन्दी  के  सिलसिले  में  एक
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 जी  चरण  सिंह]

 झश्मादेश  जारी  किया  गया  है।  और  उसको
 के  कर  यह  बहस  हुई  है।  मजम्न  बहुत  ग्रहम

 है,  महत्वपूर्ण  है,  इसको  में  मानता  हूं  ।  लेकित

 मैं  समझता  हूं  कि  सिवाय  इस  कि  यहां  इस

 पॉलियामेट  के  माननीय  सदस्यों  को  अपनी

 बात  कहने  की  तसल्ली  हं।  जाए  और  हो  सकता

 है  कि  कुछ  अगर  बहुत  रिसपांसिबल  तरीके  से

 हमारी  डिबेट  हो  तो  उसका  असर  काश्मीर

 गवनेमेंट  पर  भी  पट  जाये  ओर  इसका  झसर

 नहों  हो  सकता  है।  वैसे  कोई  कानूनी  अग्रसर  इस

 डिबेंट  की  नहीं  है।  श्राप  आ्राटिकल्ज  ]9  और

 35  जो  संविधान  के  हैं  उनको  देखें  ।  वे

 इजाजत  देते  हैं  कि  किसी  भी  बनियादी
 प्रधिकार.  मौलिक  हकूक  पर  कोई  रेस्ट्रिकशन
 झौर  रूकावट  अगर  जम्मू  काश्मीर  सरकार

 लगाना  चाह  और  अगर  उसको  वहां  की  प्रसम्बली

 की  मर्जी  या  उनसे  कानून  पास  करवा  कर

 ऐसा  करें  तो  उस  पर  भारत  सरकार  आर

 यहां  तक  कि  सुप्रीम  कोर्ट  को  भी  काई  प्रधिकार

 हस्तक्षेप  करने  का  नहीं  है  या  अपनी  रायजनी

 करने  का  नहीं  है  ।

 मैं  फिर  यहां  कह  देता  हूं  मैं  यह  नहीं  मानता

 हैं.  यह  नहीं  है  कि  मैं  उससे  सहमत  हूं,  या  यह

 कि  उनको  इस  तरीके  का  सख्त  आड्डिनेंस  जारी

 करना  चाहिये  था  ।  लेकिन  जो  वाक्यात  हैं

 वह  कहता  चाहता  हूं,  और  जो  गवर्नंमेंट  श्राफ

 इडिया  ने  किया  है,  और  जो  गवरनंमेंट  श्राफ

 इंडिया  की  राय  है  वह  बाद  में  झर्ज  करूंगा  ।

 जम्मू-कश्मीर  के  तीन  क्वानीन  पहले  से  नाफिज

 थे  एक  तो  जम्मू-कश्मीर  प्रीवेंटिव  डिटेशन

 ऐक्ट,  1964,  एक  जम्मू  कश्मीर  पब्लिक

 सेक्योरिटी  ऐक्ट,  1946,  एक  इमरजेंसी

 पोबी जन्स  कंटीन्युऐंस  ऑार्डिनेन्स,  946  |  शब

 यह  तीनों  कानून  मई  976  में  ऐक्सपायर  हो

 गये,  इनकी  मियाद  खत्म  हो  गई,  और  कश्मीर

 गव्नमेंट  ने  उनके  बदले  में  कोई  और  कानून
 बनाना  उस  वक्त  जरूरी  यों  नहीं  समझा  कि

 एम०  आई०  एस०  To  नाफिज  था  सारे  देश
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 में  और  डी०भाई०  (स>्झ्माई०प्रार०  स्व्ल्स

 नाकिज  थे  ।  तो  उनको  कोई  जरूरत  नहीं  थी  .
 स्ब  चहु  एम  ण्झ्  ई०एस०ए  27  मार्च,  977

 को  खत्म  हो  गया  और  डी  ०प्राई  ०  झआर०  रूल्स

 27  सितम्बर,  को  बेअसर  हो  गये  क्योंकि

 उनकी  मियाद  भी  खत्म  हो  गई  ।  तो  शन

 कञ्मीर  गवनेमेंट  के  सामने  तत्काल  साल  यह
 था  कि  उनके  यहां  लगभग  ]22  नजरबन्द

 मौजूद  थे,  हिन्दुस्तान  की  राजनीति  से  वास्ता

 रखते  वाले  नहीं,  बल्कि  पाकिस्तान  से  वास्ता

 रखने  वाले,  उनके  साथ  हमदर्दी  रखने  वाले

 जासूसी  करने  वाले  जो  कि  इस  किस्म  के  उनको

 गवनमेंट  के  खिलाफ  इस  तरीके  की  कार्य-

 वाहियों  में  जो  हिस्सा  लेते  थे  ।  वेसे  हम  सब

 को  मानना  पड़ेगा  कि  जो  और  स्टैटस  हैं,  देश

 के  और  मत्रें  हैं,  उन  ते  कश्मीर  की  स्थिति  विशेष

 है,  एक  अलग  है  1  क्योंकि  बोर्डर  पर  वह  स्थित

 है  और  फिर  जो  इतिहास  है  वह  हमारे  सामने

 है  ।  पाकिस्तान  कल  से  दखल  देना  छोड़  दे

 कश्मीर  के  मामलों  में  हो  सकता  है,  लिहाजा
 उसकी  दलचस्पी  न  रहे  और  अपने  लोगों  को

 न  भेजे  खुफ़ियागीरी  करने  के  लिए  झौर

 सबवर्शन  करने  के  लिए,  यह  मुमकिन  है  ।

 दुनिया  में  बहुत  चीजें  मुमकिन  हो  सकती  हैं  t

 नेकिन  ग्रव  तक  का  इतिहास  बतलाता  है  कोड

 कश्मीर  गवर्नमेंट  या  हिन्दुस्तान  की  गवर्नमेंट

 इस  किस्म  के  इतिहास  और  कश्मीर  को  विशेष

 परिस्थिति,  और  पाकिस्तान  की  जो  नीयत

 आर  नीति  हिन्दुस्तान  के  प्रति  रही  है,  उससे

 बेखबर  नहीं  रह  सकती  ।  तो  शेख  साहब  के

 सामने  एक  यह  भी  पहलू  था  ।  तो  उनके  ग्रफस-

 रान  की  तरफ  से  एक  टेलीफोन  आया  हमारे
 ग्रफमरान  के  पास  कि  क्या  हम  इस  तरीके  का

 कोई  कानून  पास  कर  सकते  हैं  ?  झ्ाया  एम०
 ग्राई>  एम०  ए०  वगैरह  का  कोई  ऐक्सटेशन

 हो  सकता  है  ?  तो  उन्होंने  कानूनी  मश्विरा

 दे  दिया  I  सिर्फ  इसके  बाद  कोई  बातचीत  नहीं

 हुई  ।  तीन  दिन  के  बाद  उनके  कुछ  भ्रफसरात

 ग्राते  हैं  और  हमारे  श्रफसरान  से  नीचे  बात

 करते  हैं  ।  उनके  सामने  केबल  दो  ही  बात



 393  .J.&  K.  Public  Safety  AGRAHAYANA  21,  899  (SAKA)  Ordinance  (M)  394

 उन्होंने  की  |  क्या  वह  झाडिनेंन्स  लायेंगे  कि

 नहीं,  भाश्निस्स  लायेंगें  तो  उसके  प्रोवीजनस

 क्या  हैं,  किस  तरीके  का  बनाना  चाहते  हैं,

 तजरबन्दी  या  प्रखबार  वगैरह  के  मुताल्निक
 कोई  बात  नहीं  की  ।  उनके  सामने  सवाल  यह

 था  कि  जो  लोग  नजरबन्द  हैं  उनका  क्या  हो
 झौर  जो  इलाके  मखसूस  हैं  उनके  भ्रन्दर

 पाकिस्तानियों  को  घुसने  स  किस  प्रकार  रोक

 मकते  हैं  ?  मश्विरा  दे  दिया  हमारे
 ग्राफिशियल्स  ने,  श्र  वही  उन्होंने  जो  व्हाइट
 पेपर  निकाला  है  उसमें  यही  अल्फाज  निकाले  हैं

 Informal  discussion  with  officials  of

 the  Home  Ministry  मुझको  इसका  कोई  इल्म

 नहीं  था  और  इल्म  होने  की  मुझको  कोई  जरूरत

 नहीं  थी।  जब  मैंने  अखबार  में  पढ़ा  कि  वहां

 इस  तरह  का  ग्रार्डिनेंन्स  हुआ  है,  तब  मुझे

 एक  जाब्ते  और  गैर-जाब्ते  का  इल्म  हुआ  ।

 जो  माननीय  मित्रों  की  यहां  पर  राय  है  उसके

 प्राविजन्प  के  मुताबिक  मैं  ग्रापको  यकीन

 दिलाना  चाहता  हूं  कि  मेरी  राय  भो  वही  है  ।
 उसमें  3  चीजें  हैं  जो  कि  बहुत  ज्यादा  काबिले

 गतराज  हैं।  एक  तो  यह  कि  किसी  दस्तावेज

 को  श्लौर  किसी  किताब  को  वह  जब्त  कर  सकते

 हैं  और  जिसकी  वह  किताब  हैं,  वह  उस  मामले

 को  ब्रदालत  में  नहीं  ले  जा  सकता  है  ।  दूसरे

 यह  कि  अ्रपती  स्टेट  में  श्रपने  ही  भ्रखबारों  के

 सकुलेशन  पर  पाबन्दी  लगा  सकते  हैं  श्रौर

 बाहर  से  जो  अखबार  जाते  हैं  उन  पर  भी

 पाबन्जी  लगा  सकते  हैं,  प्ल़ौर  एडीटर्स  श्रौर

 पब्लिशर्ज  की  कोई  भ्रखितयार  नहीं  है  कि

 वह  अदालत  में  इस  मामले  को  पेश  कर

 सकें  1  तीसरे  यह  कि  2  साल  के  लिये  किसी  को

 भी  नजरबन्द  कर  सकते  हैं ग्र  कोई  बो  श्राफ

 रिव्यू  भी  नहीं  होगा  ।  जो  बजूहात  डिटेंशन

 की  होंगी  वह  भी  नहीं  बताई  जायेंगी  1  इसके

 झलावा  और  छोटी  मोटी  चीज  हो
 सकती  है  a

 la  उनको,  एक  पसंनल  लेटर  लिखा  है  ।

 मैंने  जो  ब्यान  दिया  है  पिछली  बार,  जब  बहस

 तय  हुई  थी,  उससे  जाहिर  हो  जायेगा  कि  हमने
 इन  सब  बातों  का  जिक्र  किया,  इस  तरह  का  हमने
 शेख  साहब  को  खत  लिखा  ।  वह  खत  दिखाने

 में  मुन्को  कोई  उज्र  नहीं,  लेकिन  एक  प्रेक्टिस

 है  कि  सेंटर  और  स्टेट  में  जो  कारस्पोर्डेंस  होती

 है,  वह  पढिलश  नहीं  की  जायेगी  1  लेकिन  भ्रगर

 माननीय  मित्र  चाहें,  जैसा  श्र।  ज्योतिमय  बसु  ने

 ग्रपने  डिय्क्शन  में  कहा  है,  श्रोर  डा०  कर्णासह
 जी  चाहें  तो  मैं  उनको  खत  दिखला  दूंगा  ।

 मैं  समझता  हुं  कि  उससे  दोनों  दोस्तों  की  तसल्ली

 हो  जायेगी  कि  गवर्नमेंट  झ्राफ  इंडिया  ने  प्रपने

 फजे  की  प्रदायगी  में  कोई  कोताही  नहीं  की  1

 उनकी  तरफ  से  यह  बताया  गया  कि  जिस

 वक्त  असेम्बली  में  यह  मामला  पेश  होगा
 नो  एतराज  मैंने  श्रपने  खत  में  उनके  सामने

 रख  ,  जैसे  आपकी  डिबेट  है,  इससे  पहले  भी

 थोडा  सा  जिक्र  थ्राया  था,  ग्रखबारात  में  जो

 राय  आई,  उन  सब  का  वह  लिहाज  रखेंगे  I

 डा०  कर्णसिह  जी  ने  कहा  कि  मैंने  थोड़ा  सा

 इटरवेैंशन  किया  भ्रौर  यह  कह  दिया  कि

 काश्मीर  की  गवनंमेंट  को  पूरा  अख्तियार  है  ।
 मैंने  तो  यों  कह  दिया. . . .

 भ्री  मोहम्मर  शफो  क्रंशों  :  धापने

 फरमाया  कि  पालियामेंट  का  जूरिस्डिक्शन

 नहीं  है  ।

 6९  Sales  ay  Ly  ban  ys  2  sy!

 Lye?  ytd  binge

 श्रो  चरण  सिह  :  यही  कहा  कि  पालिया-

 मेंट  का  जूरिस्डिक्शन  नहीं  है  ।  केवल  यही

 कहा  |  बहस  तो  पालियामेंट  दुनिया  की  सब

 बातों  पर  कर  सकती  है  ।  जूरिस्डिक्शन  से

 मरा  मतलब  यह  है  कि  यहां  की  गवनमेंट  को,

 पालियामेंट  तो  गवनंमेंट  पर  अपना  जोर

 रखती  है,  गवनमेंट  में  पालियामेंट  भी  शामिल

 है,  के  बिनेट  भी  शामिल  है,  इस  बारे  में  कानूनी
 झधिकार  हासिल  नहीं  है  ।  सिर्फ  मोरल  प्रैशर
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 कही,  श्रापस  के  ताल्लुकात  कहो,  काश्मीर

 के  लीडर्स  की  वतन  की  मौहब्बत  कहो,  जिसमें

 हम  झौर  वह  कामन  हैं  हम  उनको  समझा  सके  ।

 इसी  का  झसर  होगा  ।  और  मैं  समक्षता  हूं  कि

 जरूर  झ्सर  होगा,  लेकिन  कोई  कानूनी  प्रधि-

 कार  हों,  वह  नहीं  हैं  ।  वह  पैंने  केवल  प्रर्ज

 किया  था  |

 लिहाजा  बिटर  क्रिटिसिज्म  करने  से,  बस

 सेज  बात  कहने  से,  गरचे  आदमी  में  लालच

 होता  है  तेज  बात  कहने  का  गुस्सा  दिखलाने

 का,  जो  कि  जरूरी  होता  है  लेकिन  बताइये  कि

 कांस्टीट्यूशन  में  कौनसा  कानून  है,  जिससे

 हम  उनको  मजबूर  कर  सकें  |  तो  यह  पोजीशन

 है

 सम तता  हूं  कि  शेख  प्रब्दुल्ला  और  कैबि-

 नेट  के  उनके  साथी,  बल्कि  श्रसेम्बली  के

 मेम्बरान  भी,  जो  झाज  यहां  झ्लालोचना  हुई

 है,  वह  भ्रौर  जब  आदमी  को  इस  तरह  के

 अख्तयारात  श्रा  जाते  हैं--ला-महर द,  तो

 जैसा  मेरे  मित्र  श्री  जेठमलानी  कह  रहे  थे

 कि  हुयूमन  नेचर  है  कि  झ्रादमी  एव्यूज  कर  लेता

 है  ।  पिछले  तजुर्बों  ने  बता  दिया,  पालियामेंट

 के  जो  इलेक्शन  हुए  उससे  भी  हिन्दुस्तान  के

 लोगों  की  राय  जाहिर  हो  गई  कि  इस  तरह
 के  ड्रैकोनियत-ला  के  खिलाफ  जनता  है  ।

 तो  बह  इस  बात  का  लिहाज  रखेंगे  और  ऐसी

 मुझें  उम्मीद  है  और  मैं  समझता  हूं  कि  सारे

 हिन्दुस्तान  को  उनसे  ऐसी  उम्मीद  करनी

 चाहिए  ।

 बहुत  सारी  बातें  गैर-मुताल्लिक  कही  गई

 मसलन  मेरठ,  मध्यप्रदेश,  पंजाब,  बम्बई

 और  केरल  में  क्या  हो  रहा  है  यह  सब  बातें

 ठीक  हैं  1  लेकिन  जब  श्री  ज्योतिमंय  बसु  बोलते

 हैं  तो  उस  रोज  सुबह  जितना  उनके  दिमाग

 में  होता  है,  वह  सारा  ही  यहां  पर  खोल  देते

 हैं  ।  ठीक  है,  मैं  उसको  बुरा  नहीं  मानता,
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 किसी  को  बुरा  मानने  का  हक  भी  नहीं  है,  .
 उनकी  बातें  सुनने  से  खुशी  होती  है,  लेकिन

 कबीर  का  नाम  झापने  भी  सुना  होगा,  सभापति

 महोदय  ।  कबीर  ने  यह  कहा  कि  निन्दक  का

 छप्पर  उसके  पास  ही  बनवा  देना  चाहिए  !

 डेमोक्रीी  का  उसूल  है  कि  गवर्नमोंट

 अपने  किटिक  शौर  पोलीटिफल  प्रापो्नेंट

 की  बात  को  रोज  सुने;  यह  उस  के
 हित  की  बात  है  ।  श्री  ज्योतिर्मय  बसु  की

 क्रिटिसिज्म  को  मैं  इस  दृष्टि  से  लेता  हूं  कि

 हम  सोचें  कि  कहीं  हम  से  गलती  तो  नहीं  हो
 गई  है  t  लेकिन  वह  रेलिवेंट  श्ौर  इरेलिवेंट
 के  फर्क  को  भूल  जाते  हैं  ।  उन्होंने  पुलिस  श्रौर

 ग्रफसरान  वगैरह  सारे  मामलों  पर  प्रपनी

 राय  का  इजहार  कर  दिया  |

 श्री  ज्योतिमंय  बसु  :  बड़ा  दिल  दुखता
 है  |

 क्री  चरण  सिह  :  दिल  तो  दुखता  है,
 लेकिन  उस  से  काम  नहीं  चलेगा  ।  दिल  मेरा

 भी  दुखता  है,  बहुतों  का  दुखता  होगा,  लेकिन

 हम  इस  संसार  से  भाग  नहीं  सकते  हैं  ।

 मैं  श्राप  के  जरिये  सदन  को  धन्यवाद

 देना  चाहता  हूं  यह  बहुत  भ्रच्छी  श्लनौर  कारगर

 बहस  हुई  है  |  गवनंमेंट  का  इस  से  बहुत  फायदा

 हुआ  है,  और  इसलिए  मैं  सदन  का  बहुत

 मशक्र  हूं  ।

 SHRI  JYOTIRMOY  BOSU:  I  will
 take  only  one  minute.  We  oppose
 this  Ordinance  and  we  shall  do  it
 under  every  circumstance.  I  should
 only  request  Chaudhuri  Saheb  to  be
 good  enough  to  be  _  kind  enough  to
 convey  the  true  mood  of  this  House  to  ,
 Sheikh  Saheb,  a  stalwart  in  Indian
 politics,  that  MISA  and  all  black  laws
 be  repealed  by  the  end  of  this  session,


